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LEGISLATIVE ASSEMBLY. 
lVedneBdary, 9th Ma1'ch, 1938. 

The ASS6ll1bly met in the Assembly Chamber of the Council House at 
Eleven of the Cloek, Mr. President (The Honourable Sir Abdul Rahim) 
in the Chair. 

M;E}4BER SWORN:. 

1'4r. Victor George M-attkeWB, M.L.A. (Government c4 India: 
N:omiBated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a.) ORAL ANSWERS. 

+698*-719*. 

BREACHES Ili THE EMBANKMENT OF THE KULAURA-SYLHET BRANeR LINE OF 

THE AssAM BENGAL RAILWA.Y. 

720. *1Ir. Brojendra :Narayan Chaudhury: Will the Honourable Mem-
ber in charge of RaiJways please state: 

(a) if the embankment of the branch railway Hne Kulaura-Sylhet, 
Assam Bengal Railway, was breached by floods in the year 
1929 between Fenchuganj and Moglabazar at several places; 

:(b) if, as a result of the breaches, traffic was stopped; if so, for how 
long; 

(c) the loss to Railway property and the loss of railways earnings by 
the ~  of 1929; 

I( d) if it was reported to the police that the villagers had cut one of 
the breaches to let out water quickly to save crops and home-
stead from inundation; 

(e) if any police investigation was started; if so, whether the district 
magistrate stopped the investigation; if so, why; and 

{f) if Government propose to open more ~  passages on this 
embankment with a view to preventing probable loss to Rail-
way and to the villagers by recurrence of floods? 

"The Honourable Sir Thomas Stewart: (a) Yes. 

(b) to (e). Government have no iniormation. 

(f) The Honourable Member is referred to the reply given to his ques-
tion No. 395 in this House on 21st February, 1938. 

t These ~  which were on the Order Paper for the 8th March, 1938, have 
lapsed, the meet.mg hed for that date having been cancelled. 
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Ill. Brojendr&., ~~ ~ ~  ,T,,he, r.eJl1y ~  to shows that 
the Government-dan oilly pl'OVldefor normal flOode-,tlmes: may I know 
whether the recommendation of the }<'}ooo Inquiry Committee of 1929 was 
not to the effect that the high probable flood level was to be provided for?' 

fte Bua.omable Sir "ftIamu Stew_: The Recommendation ofl the 
Flood Inquiry Committee is' refetred' to in the information that was ,laid 
on the table to which reference was made in my previous answer arid the 
views of the Government of India are given in that statement of informa-
tioo. ' 

Ill. Jlrojendra Barayan OIIaadhuly: In that statement the Govern-
ment say: "The Railway embankment is-in no_ way responsible for the 
failure of t,he paddy crops during years of normal rainfan". My question 
is, did not the Flood Inquiry Committee recommend that provision shQuld 
also be made for the high probable flooP.? 

The Honourable Sir Thomas Stewart: I must ask for notice of that. 
" '. ~  . '. ! !. 

Prof. Jr. G. Ranga: Has any action been taken on the recommendations 
of that Flood Inquir:; COll!mittee? 

The Honourable Sir Thomas Stewart: I would refer 'the Honourable 
Member to the answer that I have already given on the subi,ect. 

BEGGARS, ETC., ON RAU.WAY PLATFORMS. 

721. • .,. 1Ianu Subedar: Will the Honourable Member for Railways 
and Communications state: 

(a) whether the railway authorities invite or permit cripples or any 
other beggars on the railway platforms, or on the permanent 
way to importune for alms; 

(b) whether the railway authorities have prosecuted any beggars for 
trespass during the last five years anywhere in India; 

(c) whether any complaints have been received from passengers or 
others of the nuisance; and -

(d) if the reply to part (a) be in the negative, why such a nuisance 
continues almost everywhere on the railways? 

The Honourable Sir Thomas Stewart: (a) No. 

(b) Government have no information. 

(c) Yes. 

(d) By reason of the pertinacity of the class in question. 

Ill. -_ Subedar: Are the Government satisfied that they have full 
legal ~ prosecute any such persons 'I ' 

The Honourable Sir 'I'homu Stewart: I must BSk for notice of II que'S--
tion as to the legal position. 



STARRED ~  AND ~  ~  

'.lIr ..•••• Joshi: In :view of the fact that these be.ggars are giving a 
lot of trouble to the railways, wiU the Indian railways, approach the Pro-
vincial Governments asking them to pass poor laws and making arrange-
. ments for these people? 

The Honourable Sir ThomaS Stewart: I do not think it is the function 
of the railway administration tb initiate legislation. 
Xr. X. Ahmed: In view of the fact that the Nominated Member re-

presenting labour is very unkind to the Dvisance created by these beggars .. 

Mt. If. M. Joshi: No, no: I am asking that these beggars should be 
'properly provided for by poor laws. 

Mr. X. Ahmed: •... will the Government refer the matter to a society 
eaJled the Calcutta Society for the Prevention of Cruelty to Animals, both 
as regards the East Indian and the Eastern Bengal Railways? 

The Honourable Sir Thomas Stewart: If the Honourable Membp.r is 
referring to the S. P. C. A" I ~  that he address his question to my 
Honourable friend,' Sir Girja Shankar Bajpai. 

Mr. X. Ahmed: Are Government aware that a certain amount of money 
is spent by the Government towards, the Society aud that IJ number of 
officers are also appointed semi·offi.cially k> conduct the affairs of the 
Society successfully? 

Kr. President (The Honourable Sir Abdur Rahim): I eannotallow that 
question. 

Kr. Manu Subedar: Have Government sent any circulars on the sub-
ject to the rail"'ay station masterF.l and others? 

The Honourable Sir Thomas Stewart: I am informed that the railways 
have been paying attention to this question and I am prepare<l, to draw 
their attention again to the necessity for doing something to improve 
matters. . 

, Mr. Manu Subeda.r: If any such circular is sent, will the Honourable 
Member place it on the table "of the House? 

The Honourable Sir Thomas Stewart: Yes, Sir. 

RUNNING OF REFRESHMENT ROOMS AND RESTAURANT CARS BY RAILWAYS. 

722. *Kr. '1". S. Avinaahllingam Chettlar: Will the Honournble the 
Railway Member state: 

(a) on which Railwavs refreshment room!; nnd cars are run bv the 
Railway ~  • 

(b) whether they are worked on commercial lines; if so, what has 
. been the financial effect of their 'Working for" the last three 

years; and 
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(c) whether these arrangements have proved better than the system 
of contracts? 

wrhe Honourable Sir Thomaa Sywart: (a) I am placing on the table a 
statement giving thE' information required. 

(b) and (c). I am calling for parliculars and will place a further reply 
on the table of the House when these have been received. 

St,atement. 

Reports far 1936-37 received from individual Railways show that departmental 
arrangements fOI" cnt.>ring are made on three railways, viz. 

Bengal N agpuT Railway: meals in the European style: aU rl'freshment rooms 
and dining Cal"8. 

Madra8 and Southern Mahratta Railway: rr.eals in the Indian style: all dining 
cars and 31 out of 42 refreshment rooms. 

Soutk I"dian Raillvo!l: meals in the Indian style: one huffet car and 9 out of 
'Z7 refrl'shml'nt rooms. 

IIr. T. S. AvinasJjiUngam Chettiar: May I know, in elucidation of the 
answer to clause (c), what is the experience of the railway administrations? 
Is it better or worse? 

The Honourable Sir Thomaa Sywart: I have no information: I am call-
ing for that information and I have promised to lay it on the table of the 
House when received. 

J[r. K. Ahmed: Is the Honourable Member aware that the Bengal 
Nagpur Railway supplies food and refreshments, first class, much cheaper 
and better in quality and more in quantity than Kellners, Sorabji and 
Spencers in the East Indian and Eastern Bengal Railways? 

The Honourable Sir 'l'bomas stewart: I am glad to have an unsolicited 
testimonial from the Honourable Member. 

Mr. K. Ahmed: I have put a question to the Honourable Member, and 
he has not stated whether he will make it equally good on the other rail-
ways: is he prepared to do something about it? 

(No answer was given.) 

BRANca POST OFFICES. 

723. *JIr. T. S. Avtnaahilingam Ohettiar: Will the Honourable 
Member for Communications, state: 

(a) the Dumber of Branch post offices now existing; 
(b) the minimum amount of turn over required for a Branch post 

office near a railway station; and 
(0) when and in what circumstances is an experimental office con-

firmed as a permanent Branch office? 

The Honourable Sir '1'homu Stewart: (8") The total number of Branch 
Post Offices in Indio. on th(' 3bt March, 1937, was 18,300. 
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(b) No minimum amount of traffic has been prescribed as a condition 
precedent to the opening of a Branch Post Office near a railway station. 
The general rule is that a new office is opened, when required in the public 
interest, on an experimental basis provided that the estimated ~ of 
workingt it is not likely to exceed the estimated revenue by more than Rs. 
240 per annum. 

(c) Ordinarily an experimental Post Office is made permanent when its 
total income is found to exceed its total eost by 25 per cent. Heads of 
Circles have, however, power to waive this condition in specia-l cases if 
the total income covers the total cost. 

:Hr. T. S. AvinasbiUngam CheWar: May I know whether the Govern-
ment have considered the advisability of exempting even this 25 per cent. 
more income in view of the fact that more rural post offiees are desirable in 
this country? 

The Honourable Sir Thomas Stew&Jt: Yes; thai is the substance of 
my reply to part (c). 

Prof. N. G. Ranga: How many more experimental offices are going 
to be opened during the next year? 

The Honourable Sir Thomas Stew&Jt: I can give no forecast, but I may 
inform the Honourable Member that in the first nine months ~ the present 
year ~  like a' thousRnd post offices were opened. 

:Hr. X. Santbanam.: With reference to the answer to part (a), are the 
Government aware that the number he has given works out to one rural 
post office for every forty villages? 

The Honourable Sir Thomas Stewart: I am prepared to accept the 
Honoura'ble Member's al1thmetic. 

lIr. It. Santhanam.: May I know whether Government are satisfied that 
this is a reasonable stat.e of affairs? 

The Honourable Sir Thomas Stewart: That is a matt.er of opinion. 

IIr. lIuhammad Azhar Ali: Will the Honourable Member take any 
sbggestions from the public or from the Members of this House as to the 
opening of any such branches? 

'!'he Honourable Sir Thomas Stewart: The opening of post offices is 
based entirely on the opinion and desires of the puhlic. 

:Hr. T. S. AvtnasbfUngam Chettiar: May I Imow whether it is a matter 
of rule or except.ion that this 25 per cent. extra income is exempted? 

The Honourable Sir Thomas Stewart: 1 want notice. 

INDIANS IN THE RAILWAY BoAlW. 

724. *JIr. T. 8. AvinashiHngam Ohettlar: Will the Honourable Mem-
ber for Railways state: 

(a) whether there are any Indians in the Railway Board; and 
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(b) if not, whether Government have considered the advisability of 
appointing· any Indians to ,the Board? 

'''!'he Honourable Sir Tbomu Stewart: (a) No. 

(b) Governme.nt huve explained on more. than Ol1e occasion that the 
Board is not constituted on a communal baslS. 

JIr. T. S. AviDasbilingam Chettiar: Do the Government expect to 
appoint all IndiaIl II.Iember on the ~  Board in the near future? 

The Honourable Sir Thomas Stewart: Yes,Sir.. 'When a European 
Member goes on leave,' in the course of the next. few weeks, an Indian 
Member will offil"illte in his place. 

IIr. lIanu Subedar: What are the rea SOliS which led Goyernment to 
falsify all thei.r promises in the past Oil this question 'I 

IIr. President (The Honourable Sir Abdur Rahiin): That question can-
not be allowed. 

1Ir. Abdul Qaiyum: What is the number of Members on this Board? 

The Honourable Sir Thomas ~  Is the Honourable Member 
really unaware of the number? 

'Seth Govind Das: Why should not Government appoint s permanent 
Indian ~  on the llflilway BoaTd? 

The Honourable Sir Thomas Stewart: The policy of the Government 
with regard to this appointml:'nt was sufficiently se,t out in my speeches 
during the discllssion of the Railway Budget. 

JIr. Abdul Qatyum: "'hat is the total number of Members of the Rail-
way Board? . 

Mr. President (The Honollrable Sir Abdur Rahim): That is easily anil-
able. 

QUi lIUhammad .Ahmad Kazmi: What are the qualifications for a 
Member of the Railway Board'? 

The Honourable Sir ThOm&8 Stewart: The quaiification is t.hat the officer 
appointed should he capable of carrying on the duties of the post. 

Qui Muhammad .Abm&d ][azmi: Have the Government uot ~  able 
to find out such an Indian '! 

JIr. Presidellt (The "Honollrnble' Sir Ahdur Rahiln): Next question. 

Am-CON'DITIONED CAlU1IA.GES ON" RAILWAYS. 

725. ;;OKl'. Mohan Lal SabeJIa;: (a) Will the Honourable Member for 
Railways be pleased to state the total cost of building the sir-conditioned' 
first class carriages in use at present? 
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. (b) What is the proportion of the first 01888 passengers who are ~ 

these cllrriages? 

(c) How long will the experiment last? 

(d) Will no new air-conditioned first class carriages be built until the 
experiment is over and these carriages are found definitely profitable? 

(e) Have any conclusions been reached regarding the abolition of first 
class, as recommended by the Wedgwood Committee? If not, are Govern-
ment prepared to issue orders that, pending a decision on this question, no 
new first class carriages are built? 

The Honourable Sir Thomas Stewart: ~  The Honourable Member's 
. attention is invited to the reply, given in this House on 24th February, 1938, 
to parts (a), (b) and (e) of starred question No. 472. 

(b) During the months of December, 1937, and January, 1938, for which 
:figures are availahl.e, 73 per cent. travelled in air-conditioned coaches from 
Howrah and statiQns en route to Bombay and 50 per cent. from Bombay 
and stations en route to Howrah. Similar particulars in connection with 
the air-conditioned coach now running between Bombay and Delhi over 
. the Bombay, Baroda and Central India Eailway have been called for and 
will be communicated to the House when received. 

(c) and (e). The Honourable Member's attention is invited to the reply, 
given in this House on 24th ~  1938, to starred question No. 474. 

(d) The question of extending the I class air-conditioned service is 
under consideration. 

~  K. Sant.hanam:. With reference to part (b) what is the percentage 
of first claRs passengers necessary to make these carriages economic? 

The Honourable Sir Thomas Stewart: That is one of the questions under 
consideration. 

lIIr. K. SanthaD&Dl: Ma\' I know if the Government did not caiculate 
this when they start.ed this air-conditioning business? 

The Honourable Sir Thomas Stewart: That is only one factor in the 
situation. 

Plot. :N. G. B.a.nga: What is the answer to the first part of (e)? "Have 
any conclusions been reached regarding the abolition of first class, as recom-
mended by the Wedgwood Committee"? 

The Honourable Sir Thomas Stewart: The Honourable Member will find 
the answer to that in the reference which I have given in my reply. 

Mr. ~ La! Swena: With reference to part (e), the Honourable 
Member said the other day that he wanted notice and that is why I sent 
notice of this question. . 

. The Honourable Sir Thomas Stewart: That is perfectly truE:'. But at 
the time I had asked for notice, I had overlooked the fact that I had in 
effect answered that question. 
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CmTICI8J18 AND SUGGESTIONS BM.IJI.'NNG TID Au..-INBU RaDIO 
DBPAltTMBNT. 

726. *Kr. Kohan Lal Saksena: (a) Will ts.e Honourable Member for 
Communications be pleated to state whether tIle attention of Government 
has been drawn to the article by Mr. K. Sreenlvasan of the Indian Insti-
tute of Science, Bangalore, publishedfu: t1ie RlustrmBYI Weekly: of .lntlia. 
dated the 28th March, 1937, and to the letter from Dr. M. N. Saha, pub-
lished in the Modern Review for DeQember', 193'7, JregarcIing the Indiaa 
Radio Department? 

(b) If the answer to part (a) be in the affirmative, nave Government 
considered the criticisms and suggestions made therein regarding the All-
India Radio Department? 

(c) Are Government willing to appoint a Broaiical!lting· Commission, a& 
recommended by Mr. Sreenivasan? If not, are Government prepared to 
consider the advisability of appointing a committee consisting of Q' majo-
rity of non-officials, including experts to enquire into the working of the-
AlI·India Radio Department and to make recommendations for the future 
working of the Department in a more efficient and business-like manner 
and to make it more popular? 

(d) What were the principal recommendations oi Mr. H. L .. Kirke. 
regarding the future development of broadcasting in India? 

(e) What is the total value of goods purchased by the All-India Radio 
Department from outside India during the last four years 2' Was there 
any condition in the agreement with the :firma with whom the Ol'ders were-
placed regarding the training of Indians? If not, why: not? 

(f) Do Government propose to see that in future no orders are placed 
with foreign firms without making it a condition precedent that a certain 
number of Indians shall be given technical training by tDe firm?' 

The Honourable Sir'l"homas Stewart: (a; Yes. 

/h) Ycs. 

(c) 'Ibe l'eply b both parts of the question is in the negative. 

(d) J would refer the Honourable Member to the Industries and Labour 
Department memorandum, dated the 5th September,. 1936, which was 
placed before the Standing Finance Committee at Simla. lir. Kirke's. 
proposal for having one 100 k.w. medium wave station could not be-
accepted mving to the cost and other considerations involv.ed. Also he had 
not re!lommended any short-wave stations outside Delhi, and Government 
decided, in the interests of B better distributed service, to establish one 
each at Calcutta, Bombay and Madras. 

(e) Rs. 16 lakhs approximately. One of the conditions was that the 
supervising engineer of the firm to whom the contract for erecting the-
plant was given should be responsible for training the staff in the running 
of the plant. 

(f) Yes, to the extent indicated in my reply to the previous question. 

lIIr. Kohan Lal Saksena: With reference to part (d), will the Honour-
able Member place a copy of Mr. Kirke'. report on tbtI table of the. House?' 

The Honourable Sir Thomas Stewart: I have already answered that I 
am not prepared to do so. 
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JIr. T. S. A.viDUhiliDg&m Ohettiar: What are the reasons why Gov-
ernment refuse to place technical matters on the table? 

The Honourable Sir Thomas Stewart: I ga va m;y reasoos on a previous· 
occRsion. 

Prof .•. G. Ranga: In view of the fact that the Honourable Member-
has, in his reply to part (d) referred to the recommendations of Mr. Kirke, 
will the Government be prepared to reconsider' the decision' and place the-
recommendations on the table of this House so that the House may be' 
in a position to judge, in the light of those recommendations, whether 
Government have taken any steps so far? 

The Honourable Sir Thomas Stewart.: If the. Honourable Member will! 
refer to the memorandum to which I have referred., he will get the sub-
stance of Mr. Kirke's report so far as it was of practical application. 

Prof ••• G. Kanga: Is that memorandum available in the Library?' 

The Honourable Sir Thomas Shwart: It ~ 8 memorandum circulat-
ed to the Standing :Finance Committee. 

JIr. Kohan Lal S&ksena: Are the recommendations or Mr. Kirke'& 
repon· kept confidential? 

The Honourable Sir Thomas Stewart: Yes, they are confidE'ntial. 

JIr. Kanu Sl1bedar: With reference to part (c) may I know whether 
one of the reasons that Goyernment will not appoint the Committee askedl 
for is that the Government are afraid of unpleasant disclosures being 
made? 

JIr. President (The Honourable Sir Abdur Rahim): The Honourhble 
Meluber need not answer 8 question like this. 

RESTRICTIONS ON INDIAN VISITORS TO AND CosT OJ!' MAIN'1'AININO THE Bn.J!l'lSJII 

MmISTER IN NEPAL. 

727. *JIr. Kohan Lal Smena: (a) Will the Foreign Secretary be' 
plea 'sed to state whether any ~  arf. imposed on Indians going to, 
Nepal? 

(b) Is the cost of maintaining the British Ministp.r in Nepal paid from. 
the Indian Exchequer? 

Sir Aubrey Ketcalfe: (a) The Government of IwliA. are not aware of 
any such restri"ctions. 

(b) Yes. 

Prof. N. G. Ranga: Why is it that the-cost of maintaining the British-
Minister at Nepal is paid from the Indian exchequer and: not frOnl. the--
British exchequer in England? 
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SIr Auble, Kek:alfe: The present arrangement is a continuation oft.tm 
arrangement which has been in existence for a large number of years, ever 
since Nepal came into treaty relations with His MaJesty's Govt:rnment as 
represented by the Government of India; Although Nepal is &. foreign 
state and only connected with India by geographical contiguity, the pro-
blems arising between Nepal and His Majesty's Government are for the 
most part of local and Indian interest and this fact was recognised by the 
interchange of representatives between the Govel'Illl}ent of Nepal and the 
'Government of India, who were known as the Nepalese Envoy and the 
British Envoy respectively. The British Envoy at Katmandu was always 
paid for by the Government of India and was selected from the Indian 
·services. Some few years ago, the Nepal Government decided to exercise , 
a treaty right, whic,lt they PosR€ssed, of sending a diplomatic representa-
-tive to London. At the same time they asked that the title of the British 
representative Itt Katmandu should be changed from Envoy to Minister. 
-The expenses incurred on the Legation remain exactly the same, the work 
which was done by the Envoy continues to be done by the MiniRter and, 
as I ha.ve already explained, that work is mainly in the interests of India 
and in tbe interests of Indian subjects. For tbat reason 'the Government 
of India saw no  reason to refuse to continue t,he previous arrangement by 
which the expenses of the British mission to Nepal are paid from the 
'Indian exchequer. 

JIr_ 11. S. Aney: Who pays for the cost of the-British Embassy in 
Afghanistan? 

Sir Aubrey Jletca1fe: I submit that that does not arise out of this 
·question. 

)(r. :P.hulabh&i J. Desai: Under whose inatruction.lloes the Embassy 
-at Nepal act? 

Sir Aubrey 1Ietcalfe: 'rhe ultimate instructions to ull His Majesty's 
Ministers must come from His Majesty's Government. 

Mr. Bhulabhai J. Desai: Is there any penultimate instructiolls in this 
·case or do you really want to evade this question? 

Sir Aubrey KetcaHe: I do not want to evade any qtiestiml. 

.r. Bhulabhai J. Desai: Then the question is. under whose instruc-
:tions does the British Embassy at Katmandu act ~  

Sir Aubrey Jletc&1fe: As I have already stated, His Majesty's Govern-
meni. 

Seth Govind Das: Is it not advisable that His Majesty's Government 
.. hould pay the expenses? 

lIr. President (The Honourable Sir Abdur Hahim): That is a matter' 
,of argument. 

JIr. lieu Bubedar: Have the Government any prop()Sals on foot to 
-represent to His Majesty's Government that the cost in future should be 
",borne by His Majesty's Government and notl;>y India? -
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"Sir Aubrey lIetcalfe: No" Sir. 

Mr. Mollan Lal Saksena.: \VlJ.ut if; the total cost of the :Minister and 
his staff maintained at Katmandu"!, 

Sir Aubrey lI.teaUe: The totaloost is about two lakhs. 

Mr. X. Santhanam: May I know if the Crown Representative in India, 
the Viceroy, has any control over this Minister? 

Sir Aubrey Metca.lfe: He is not in any way connected with the Crown 
Representative. 

Prof N. G. Ranga: In view of the fact that this Minister is supposed 
to be there for local and Indian interests alone and in view of the fact that 
he is paid from out of the Indian exchequer, will Government consirler the 
advisability of representing to His Majesty's Go\ernment in England to 
cease appointing him as the British Minister. but let the Government of 
India appoint. him as the Indian Minister on behalf of the Government of 
India? 

Sir Aubrey J[etcalfe: No. 

Prof. If. G. :B.anga: Why not? 

Mr. President (The Honourable Sir Abdur Hahim): Thfl Honourable 
Memher eannot argue. Xext question. 

ENQUIRY INTO THE RAILWAY ACCIDENT AT BIHTA. 

728. *1Ir. ]lJohan LalSaksena: (n) Will the Honourable Member for 
Railways be pleased t-o state the total cost of the. Bihta enquiry? 

(b) When is the report of the enquiry to be published? 
(c) Will it be placed before the Assembly? 

The Honourable Sir Thomas Stewart: (a) The information required 
will be called for, and a reply laid on the table of the House when it has 
been received 

(b) Government have not yet recei\'ed the report and arf' unah)p. there-
fore, to say wh.en it will be published. 

( c) A copy of the report will be placed in the Library of the House. 

PERSONS IN THE Looo. AND TRAFFIC DEPABTMENTS ON STATE RAILWAYS 
DEGRADED TO LOWER GRADES AND NON-GRANT OF GRADE INCREASE 
TO CERTAIN DRIVERS AND GUABDS. 

729 .• )(r. J. D. Boyle (on behalf of Lieut.-Colone: Sir Henry Gidney); 
Will the Honourable Member for Railways please state: 

(a) how many men in the Loco. and Traffic Departments on State-
managed Railways were degraded during the last seven years 
from higher to lower grades; . . 

(L) how many of such vaeancies have been filled; 
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(c) how many are still unfilled; and 

(d) whether it is a fact that goods drivers and guards have been 
working in the mails Ilnd passenger grades for years without 
being given tbeir grade increase6; if so, wby? 

The Honourable Sir Thomas Stewin: I am obtaining information and 
will lay a reply on tbe table of the House in due course. 

DIFFERENTIATION AS REGARDS SCALES OF PAY OF CERTAIN GUARDS 

BE-EMPLOYED ON THE GREAT INDIAN PENINSULA RAILWAY. 

730. *Kr. I. D. Boyle (on behalf of Lieut.-Colonel Sir Henry Gidney): 
(a) Will tbe Honourable Member for Railways please stat,e if it is a,' fact 
that some guards on the Great Indian Peninsula Railway, wbo were 
retrenched, bave been engaged on the revised scales, while others have 
been given the old scales? 

(b) If the reply to part (a) be in the affirmative, can any rule be cited 
to justify this? . 
(c) If not, do Government propose to restore sueb men to the old scales 

of pay? If not, why not? 

The Honourable Sir Thomas Stew&l't: (a) to (c). Government bave no 
information. I would, bowever, reier the Honourable Member to Railway 
Board's letter No. 807-EG III, dated ~  31s1 August, 1934, on the subject, 
a copy of which is in the Librarv of the House. Government have no 
reasons to believe that the orders' contained in the 'Ietter referred to have 
not been observed by railway administrations. I am, however, sending a 
copy of the question to the Agent, Great Indian Peninsula Eailway, for 
sueh action as be may consider necessary. 

UPPER SUBORDINATES PROMOTED TO LoWER GAZETTED SERVICE ON RAll.WAYS 

731. *Kr. I. D. Boyle (on behalf of Lieut.-Colonel Sir Henry Gidney): 
(a) Will the Honourable Member for Railways please state how many 
upper subordinates on each Railway have been promoted into the Lower 
Gazett,ed Service since its introduction? 

(b) How many such officers of the Lower Gazetted Service are at pre-
sent acting ill the junior and senior scales <'n eacb Railway? 

(c) How many of these officers have been permanently promoted to 
the junior and senior scales on each Railway? 

(d) Do these officials. when officiating in the junior and senior scales, 
get any officiating allowances? 

(e) Do Government propose to recruit a larger proportion of officers of 
the Lower Gazetted Service into the junior and senior scales? 

The Honourable Sir Thomas Stewan: I am obtaining information and 
will lay a reply on the table of the House in due course. 

TEST OF CoLOUR BLINDNESS ON RAll.WAYS, 

732. *Kr. I. D. Boyle (on bebalf of Lieut.-Colonel Sir Henry Gidney); 
. Will the Honourable M;ember for Railways please state: 

(a) the prescribed test of colour blindness authorised on the State 
and Company-managed Railways; 
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(b) whether the test can be varied by individual district medical 
officers; and 

(c) whether the test of colour blindness arrived at b, Dr. Shinoli 
Ishara, Professor of the Imperial UniversIty, Tokyo, is 
authorised by the Railway Board? 

'!'he Honourable Sir 'l"homaa Stewart: (a) to (c). So far as the Stat-e-
managed Railways are concerned I would refer the Honourable Member to 
Appendices 2 and 3 of the Regulations for t·he Medical Examination of 
candidates and employees, non-gazetted (including inferior) and labourers' 
grades, Indian State Railways, a copy of which is in the Library of the 
Rouse. As regards Company-managed Railways, Government have no 
information. 

CoNCBSSIONAL POSTAL RATES FOB.ANNuAL NUJOBBS OJ!' RBGISTBBBD 

NBWSPAPBBS. 

733. ·Pandit Sri Xriahna Dutta Paliwal: (a) Will the Honourable Mem-
ber for Communications be pleased to state if it is a fact that a circular 
letter has been sent by the Director General, Posts and Telegraphs, to the 
effect that the annual numbers of the registered newspapers should llot be 
allowed to travel at the postal concession rates allowed under the rules 
to the registered newspapers? 
(b) If so, will Government be pleased to state the reason or reasons 

why this differentiation has been made between the "annual numbers" 
and "special numbers"? 

(c) Are Government aware that the "special numbers" and "annual 
numbers" are both published to populariae the newspapers? 
(d) Are Government aware thab such annual numbers were being posted 

from times immemorial at the concessional postal rates? 

(e) Will Government be pleased to define the "annual numbers" and 
.. special numbers" clearly? 

'!'he HonOl11'able Sir Thomas Stewart: (a) and (b). The circular referred 
to states that an •. annual" issue which is not an integral part of a regist-er-
ed newspaper and is published independently of it should not be acceptf'.d 
at the concession rates allowed for registered newspapers. This circular is 
in accordance with article 74 of the Post and Telegraph Guide. A special 
number is ordinarily not issued independently of a newspaper, that ia, it is 
a special issue in the same form as the ordinary issue and conforms to the 
conditions laid down in the rule. . 

(c) I believe the suggestion made is correct. 

(d)  No, Sir, but Government are aware that the practice was not uni-
form and that is why the circular was issued. 

(e) Having regard to the definition of H: !1ewspaper in article ~ of the 
Post and Telegraph Guide no further definitIon appears to be required. 

Mr. Manu Subeda.r: With regard to the Honourable M.ember's. replies 
to parts (a) and (b) of the question, will ~ ~  modify th.e InRI,ruc-
tions given by them when the special issue IS gIven to the ordmary sub-
scribers without any additional charge? 
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!Ifhe 1iIoDO'arabie :Sir 'fto ..... atewan: N(), ti'i)", The q\':e...tioll of charge 
to the subscriber does not arise. 

Prof H. G; .':Ra.Dga: Are ,we to ~  ,.that, when the annual 
number is only one of the reglilar serial public,at,i(\\1s of the' part,icular news-
paper, no special postal chargl>s arc le"if'd on it? 

The Honourable Sir ~  ~  the ~ ~  ~  ~  
is one of the series of ,Publications of the newspaper, then it goes at news-
paper rates. 

Qazi Muhammad Abmad ~  Will it go at the I.'ame rat,e irrespect-
ive of the size of the annual number? 

The ~  Sir Thomas Stewart: No, ,Sir. The rate, charged will 
be in accordance with the ratesprellcnbed for the transrnissiollof news-
papers. 

JIr. )![anu Subedar: Ha'\"e Government any informafion as to the 
practice in the United. Kingdom wit,h regard to the special numbers of the 
London Times when they are issued? 

The llonourable Sir Thomas Stewart : No. 

Kr. President (The Honourable Sir Abdul' Rahim): N"ext question. 

REDUCTION OF THE POST OF NURSE IN THE KHANYUR RAILWAY HOSPITAL. 

+734. *Khan Bahadur ShaUhl'azl-i-Haq Piracha: (0) Will the Honour-
able Member Ior Railways please state If it is a fact that Sughra Bibi 
.Asaf, a nurse Dai, at Khanpur, who was employed in February, 1937, is 
now being brought under reduction on the report of the Sub-Assistant 
Surgeon. l{hnnpur, by the District Medical Officer, Karachi? 

(b) If so, will the Honourable Member please state on what grounds, 
t.hE' post of a nurse Dai in t.he Hospital is being reduced, and what saving 
this reduction will bring to the Hailway Department? 

(c) Is it a fact that the appointment of this Dai was sanctioned by the 
Agent on the representation of the Staff Area Council, after the approval 
of the Divisional Superintendent, Karachi? 

(d) Is it a fact that the Nurse Dai is a qualified and competent one? 

(e) Is it a fact that there are numerous Indian employees at Khanpur 
Railway Station (North Wel.'tern Railway) who live there with their 
families and always require the services of a compe.tent Dai? 

(f) Are Government prepared to consider the qU(,Rtii)D of investigating 
the matter and not to bring the services of the said Dai under reduction? 

The 'BoDburable 15tr ftomaa Stewart: (a) to (£). Government have no 
information. This is a matter within the competence of the Agent, North-
Western Railway, to whom I am sending a copy of the question for such 
action as he may consider necessary. 

t Answer to this question laid 011 the table, the quenionerbeing absent. 
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RESTRICTIONS ON THB' ENTRY 01' INDI.ursIRlt> Od".MIllL<i'. 

735.ltSaidar J[angal Singh: Will the FOl'eign Secretary please stat.e,': 

(a) whether there are any restrictions imposed on the entry of 
Indians into Canada; if so, what those ~  ·are'; 

(b) whether Government h&ve made representations to the Caxia.dlan, 
Government or to the Colonial Office with a view to remove 
those restricti,ons; and , . c' •. 

(e) whether there are any restrictiollS imposed on the entry of. 
Canadiaus iulo lhi:'! cuuull')' ~ 

Sir Aubrey lIetcalfe: This question should be addressed to the Member 
in charge of the Department of Education, Health and Lands. 

DIFFERENTIATION IN THB INITIAL SALARIES OF PERsONS APPOINTED IN THB: 

ALL-lNDIA. RADIO DRP.AB.TMBliT. 

736. *Mr. lIohan La! Saksena: Will the Honourable Member ,for 
Communications be pleased to state if it is a fact that in the All-India 
Radio Department, while certain highly qualified persons holding. M.A., 
'B.A., 'B.Sc., and even degrees of foreign Universities were appointed .on 
initial salaries of Rs. 50 and Rs. 60 per mensem, persons with much lower 
qualifications were appointed on initial salaries of Rs. 100 per mensem and 
more? If so, what are the reasons for this discrepancy"? 

The Honourable Sir Thomas Stewart: Yes. The majority of the-
persons with lower qualifications appointed to posts of Rs. 100 and above 
were recruited in the early days of broadcasting. I should like, however, 
to make it clear that Readernic distinctions are not necessarily a true 
index of the qualities required for some of these posts.. ' 

Mr. lIanu Subedu: The Honourable Member said that educational 
quulifications are not a true index. Is there an;v other true index of any 
kind in the mind of the Government of India with regard to qualifications 
for appointments in the All-India Radio? 

The Honourable Sir Thomas Stewart: I should be reluctant to claim 
that the absollltehas been reached in any of these matters. 

lIr. Kohan Lal Saksena: Am I to understand that no person has been 
appointed with lower academic qualifications duriilgl the last two years 
on salaries exceeding Rs. IOQ a month? The Honourable Member has 
j,ust now said that it was done only in the early years. 

The Honourable Sir Thomas Stewart: I said no such thing. I said 
that a majority of those people were appointed in the early years. 

Mr. Kohan Lal Sakaena: Is the Honourable "Member aware that a 
certain person who was an intermediate and who was appointed on 
Rli. 107 a month is now getting about Rs. 750 a month in about two 
years' time? 

Mr. Preai4eu (The Honourable Sir AbdU'rRidrlin):That question has 
been disallowed. . 



1838 :'IlBGI8L'ATIW ASSBMBLY. [9TH MARCH 1938. 

Kr. ][Ohm f.Q 8 .. 811&: I want to put that question in the public 
:interest. The money of the :puhlic has been wasted on a certain person 
,who has been appointed .  .  . 

1Ir. Preaidellt (The Honourable Sir Abdur Rahim): Order, order. The 
'Honourable Member knows that I ha.ve considered the matter and dis-
:allowed the question. 

'JIr. Kohan LaJ. SlkBena: May I know how I can raise that question 
'here'! 

1Ir. Presid8D\ ('l'he Honourable Sir Abdur Rahim): Order, order. 

Sardar San\ Singh: What steps have Government taken to prevent 
the principle of nepotism in the case of such appointments? 

The Honourable Sir "J.'bomas S-\ewar\: I have, on previous occasions, 
described the arrangements that are made for the recruitment of staff in 
this Department. 

1Ir. Presldent (The Honourable Sir Abdur Rahim): Next question. 
:'Seth Govind Das. 

Mr. Mohan La! Smena: May I -know, Sir, how this question is to be 
raised in this House,  when I know that appointments are being made 
.-on favouritism .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
'Member sent in his questions, and whatever questions have been dis-
,,!lowed, pe knows the reasons for the same. 

1Ir. )lohan La! Sa.ksena: I want to know, Sir, how, when there are 
·cases of favouritism in the department, I should raise it. 

Mr. President. (The Honourable Sir Abdur Rahim): If the Honourable 
-Member wants to challenge any particular appointment on the ground of 
-favouritism, then some other procedure has to be adopted. 

Mr. )loban La! Smena: Even on this Order Paper, there is a parti-
ocular question with reference to a particular individual,-namely, that a 
-certain Dlli had been dismissed-and that has been allowed. I am sur-
prised how this question of mine which relates to a similar subject has 
'been disallowed. 

1Ir. President (The Honourable Sir Abdur Rahim): I have disallow.ed 
it and I have given the reasons. I cannot a.llow any such discussion. 
Seth Govind Das. Next question. 

~  DrlPOSED ON INDIAN MERCHANTS IN THE UNITED STATES OJ!' 

AMEmCA. 

736A. ·Seth Govind Das: Will the Secretary for External Affairs 
::please state: 

(a) whether Government are aware of the restrictions imposed on 
Indian merchants in the United States of America under 
the Immigration Laws operating in that country; 



STARRED QUESTIONS AND ANSWERS. 1639 

(b) whether the, trade treaty of GTeat Britain ~ the .united 
States of America does not cover the safeguarding of mterest 
of Empire countries like India; . 

(c) whether Government directed their Trade Commissioner in New 
. York t6 submit particulars of all the difficulties Indians aTe 
subject to in· that country; 

(d) whether Government have moved in the matter of bringing 
about a treaty to protect the rights and interests of their 
people in that land with the United States Government; and 

(e) whether it is a fact that the citizens of the United States in 
this country are treated as Europeans and subject to special 
privilp.ges? 

Sir Aubrey Metcalfe: (a) Yes. 

(b) The Honoura.ble Member is presumably referring to the Conven-
tion of Commerce concluded as long ago as 1815 between His Britannic 
Majesty and the United States of America, Article 3 of which is appli-
cable to India. The provisions of this Art.icle are unilateral, inasmuch as 
they make no stipulation for the treatment of Indian trade in the United 
States of America. A copy of the Convention is avaliable in the 
Library of the House. 

(c) As there is no Indian Government Trade Commissioner yet· at 
New York, the question does not arise. 

(d) The matter is receiving the attention of the Government of India 
in consultation with His Majesty's Government. 

(e) It is not clear to what special privileges the Honourable Member 
refers. Citizens of the United States of America are not treated as 
Europeans for the purposes of all sections of the Code of Criminal Proce-
dure which affect Europeans. They are, however, eligible for certain 
privileges in the matter of trial by jury and assessors in criminal cases 
under the Code, for which Europeans are eligible. 

Ill. M&Uu Subedar: With reference to (d), will the Honourable Mem-
ber tell the House since when it has been  under the consideration of His 
Majesty's Government? 

Sir Aubrey Metcalfe: I have already answered that question. It ha;; 
been under the consideration of the Government of India for the last 
three years at least and the present negotiations, such as they are, were 
~  as far as I remember, about 18 months or a year ago. 

Seth Govind Das: When will this eonsideration come to an end and 
when do Government hope to arrive at a decision in the matter ~ 

Sir Aubrey Metcalfe: I have already expresseci: my inability to pro-
phesy. 

Prof. N. G. Bangs: Will Government ascertain full particulars of the 
disabilities of Indians in the United States of America? 

Sir Aubrey Metcalfe: I laid a statement on the table of the House only 
three days ago, giving full particulars. . 

• 
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t63---.--67. 

DlnICULTY IN GB'l'TING LEAVE BY TIlB CollOOlBCIAL STAD OJ' TIlB GREAT 
INDIAN PmmNSULA RAILWAY IN THB JJUNSI DrvlslON. 

68. Paadlt SIi KrisbD& Dutta PlUwal: (a) Is the Honourable Member 
for Railways aware that the commercial staff of the Great Indian 
Peninsula Railway in the Jhansi Division have very great difficulty !n 
getting leave, and they never get leave when they want, but get it l1l" 
turn according to their names in the register? 

(b) What steps do Government intend taking to see that the staff get-
the leave in time of need without any difficulty? 

'!'he Honourable Sir Thomas stewart: (a) and (b). Government have 
no information, as this is a matter within the competence of the Agent, 
Great Indian Peninsula Railway. I am, however, sending him a copy 
of the question for such action as he may consider necessary. 

HOUBS OJ' DuTY OJ' CEBTAIN STAJ'J' ON THB GREAT INDIAN PmmNSULA 
RAILWAY. 

69. Panclit Sri KriIhna Butta Paliwal: (a) Is the Honourable Member 
for Railways aware that the Great Indian Peninsula Railway staff in certain 
departments have to perform 12 hours duty, and that this is against the 
recognised standard of maximum hours of duty? Is it a fact that this 
duty is classed as "intermittent", wl:.ich means binding for even more 
than 12 hours-for instance Ticket Collectors at Jhansi station doing 12 
hours duty are bound for 14 hours-they come on duty at eight hours and 
continue up to 18 hours, then after a break of two hours during which 
most of them cannot go home, having got their houses far off in the citv. 
continue _ their duty again from 20 hours to 22 hours? . 

. (b) Do Government intend introducing eight hours' duty in all the 
departments of the Railway without any discrimination 'I If so, when? 
If not, why not? 

'l'he Honoarable Sir 'l'homu stewan: (a) Government have no 
information. I may add for the information of the Honourable Member 
that the Hours of Employment Regulations are in force on the Great 
Indian Peninsula Railway and Government have no reason to believe 
that they are being infringed. I am. however, sending a copy of the 
question to the Agent, Great Indian Peninsula Railwav, for such actiOn 
as he may consider necessary. .-

(b) No. I would refer the Honourable Member to section 71C of the 
Indian Railways (Amendment) Act, 1930, a copy of which is in the 
Library of the House. 

tThese questions which were on the Order Paper for thf! 8th March 1938; havp. 
lapsed, the meeting fixed for that date having been cancelled. ' 

( 1640 ) 
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.AnBAL8 OF THE RAILWAY STAJ'F FOR RESTORATION OF TilEIB PASS Pmvn.EaES. 

70. JIUl4it Sri Kr18Ima DuUa Paliwal: Will the Honourable Member 
for Railways be pleased' to state what action they intend taking in regard 
to the appeals of the Railway staff of all the State Railways addressed 
to His Excellency the Viceroy of India regarding giving back their old 
privileges of passes? 

'!'he lIoDourable Sir Thomas Stewart: I would refer the Honourable 
Member to the reply I gave to parl (e) of Mr. I.alchand Navalrai's ques-
tion No. 326 on the 16th February, 1938. 

GRIEVANCES OF THE BRAXESMEN OF THE JHANSI DIvISION OF THE GREAT 

INDIAN PENINSULA RAILWAY. 

71. PlDdit Sri Kri.Ib.na Datta Paliwal: (a) Is the Honourable ~ 
for Railways aware that in spite of several appeals from the brakesmen 'of 
the Jhansi Division of the Great Indian Peninsula Railway, regarding lack 
of proper arrangements in their running rooms concerning water supJ>ly, 
resting and cooking arrangements at Delhi and Gwalior, no action bas 
been taken? 

(b) What action do Government propose taking in order to remove the 
difficulties of the brakesmen? 

The BOIlOU1'&ble Sir Thomas SIewart: (a) and (b). Government have 
no information. This is a matter within the competence of the ~  

Great Indian Peninsula Railway, to whom I am sending a copy of t.he 
question for such action as he may consider necessary. 

INVALIDATION OF THE CoMPETENCY CERTIFICATES OF CERTAIN STAFF ONTHB 
GREAT hWIAN PENINSULA RAILWAY. . 

72. Pandit SrI Krishna Duita Paliwal: (a) Will the Honourable Membei.· 
for Railways please state whether a competency certificate on the Great 
Indian Peninsula Railway can be declared invalid for reasons of hreak 
of service or for being an ez-striker? 

(b) Are Government aware of their communique, dated the 1st March, 
1930, according to which the Ra;lway Administration cannot victimize any 
ez-striker? 

(c) If not, will Government state the reasons why the GUa.MS' ·oom-
petency ct'rtificates of Messrs. Ramdass, Brakesman, Agra Cantonments; 
Raghunandan Prasad, Brakesman, Agra Cantonment; Chandarmllul, 
Number-taker, Muttra; Devishankar, Shunting Master, Muttra; .Ram-
ghanker Shukla, Brakesman, Jhansi and Muhammad Hafiq Khan, Brake .. 
man, Mahoba, were declared invalid? .. 

(d) Are Government llrepared to Ree that the certificates of these men 
are validated immediately? 

The Honoorable Sir 'l'h.o.mas Stewart: (a), (c) and (d). Government 
have no information. The matter referred to :s one wit.h which the 

~  Great Indian Peninsula Railway, is competent to de," and 1 nin 
sendmg a copy of the question to him for such action as he mav consider 
necessary. . 

B 2 
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(b) Government do not accept the suggestion implied by the word 
• v,ictimisation' contained in this part of the question. . In . ~  ~

nique, referred to by the Honourable Metp.ber it was defiriiiety stated 
t1Jtter alia that the Railway Administration will not refuse to take back into 
service any employee merely because he went on strike. . 

PRoMOTIONS OF EMPLOYEES ON THB GREAT INDIAN PENINSULA RAILWAY. 

. 73. PaDdit Sri Krishna Butta Palhral: (a) Will the Honourable Member 
for Railways be pleased to state how the promotions are granted to tho 
employees on the Great Indian Peninsula Railway 'I 

(b) Is it a fact that the promotions are not granted on effiCIency and 
seniority? 

The Honourable Sir Thomas Stewart: (a) and (b). Government have 
no information. These are matters of detailed administration within the 
competence of the Agent, Great Indian Peninsula Railway, to deal with. 
I am, however, sending a copy of the question to the Agent for such ac-
tion as he may consider necessary. 

PRoMOTIONS OF TICKET COLLECTORS ON THE GREAT INDIAN PnIN8ULA 

RAILWAY. 

74. Pandlt Sri Krishna Dutta Paliwal: (a) Will the Honourable·Mem-
ber for Railways be pleased to state whether the lower grade Ticket Collec-
tors on the Great Indian Peninsula. Railway are not. given promotion to 
the post of a Travelling Ticket Inspector? If not, why not? 

(b) Why is there such a vast difference in the salaries of the two 
grades, ms.-Re. 60--10-90 and Rs. 30-5-50'1 

(c) Why are the higher grade Ticket Collectors only promoted to the 
post of a Travelling Ticket Inspector in preference to the lower grade 
Ticket Collectors? 
(d) Will Government please state why the privilege of the lower grade 

Ticket Co1!ectors to act as TrllVelling Ticket Inspectors has been withdrawn 
Imd only the higher grade Ticket Collectors are acting and are promoted 
to the post of Travelling Ticket Inspectors? 

(e) Will Govermtlent please state what further scope is there for the 
lower grade Ticket Collectors as regards their promotion besides the higher 
grade? 

'!he Honourable Sir Thom.a8 Stewart: (a) to (e). Government have 
no information, as these are matters of detailed administration entirely 
within the competence of the Agent, Great Indian Peninsula Railway, to 
dee.l with. I am, however, sending a copy of the question to the Agent 
for such action as he may consider necessary. 

DnTERENT GRADES OF SALAlUES OF TRAIN EXAMINERS ON THE GUAT 
INDIAN PENINSULA RAILWAY 

75. pandit Sri XriBbna D\lUa Paliwal: (a) Will the Honourable Mem-
.ber for Railways please state if it is a fllct that the grades of salaries of the 
'l;'rain Examiners. on the Great Indian Peninsula Railway are different 
in different divisIons? 

(b) If so, what is the reason for this discrimination 'I 
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(c) Will Government please state when the Train Examiners are going 
to be reinstated in the grades from which they wt're reduced on accOIwt 
of retrenchment? 

fte Hoaoarable Sir '1"IIomas St8wan: (8) to (c). Government have 
no information, as these Ilre matters of detailed administration within the-
competence of the Agent., Great Indian Peninsula Railway, to deal with. 
I am, however, sending 8 copy of the question to the Agent for sueh ac-
t.ion as he may consider necessary. 

RACIAL DISCRIMINATION IN THE PRoMOTION OF GUARDS AND DRIVERS. 

76. PancUt Sri Krishna Datta Paliwal: Will the Honourable Member 
for Railways be pleased to state whether the qualified Indian guards antI 
drivers Ilre not promoted to t.he wades of passenger guards and drivers, 
as are the Europeans and Anglo-Indians? If not, why not? 

The HOII.01Ilable Sir Thomas Stewart: I am afraid I am unable to 
reply to a question couched in such general terms. If the Honourable 
Member will specify the name of the railway to which he-is refenillg I 
shall endeavour to furnish a ~  

NON-PROMOTION OF PERMANENT WAY Tnm-KEBPEBS AS SUB-PERMANENT' 

WAY INSPECTORS ON THE GREAT INDIAN PENINSULA RAILWAY. 

77. Pandit Sri XriIhDa Dutta Paliw&1: (a) Is the Honourable Member 
for Railways aware of the fact that the Engineering Department of the 
Great Indian Peninsula Railway has been frequently appointing Apprentice 
Permanent Way Inspectors, who are subsequently promoted to the post of, 
Sub-Permanent Way Inspectors? 

(b) If the reply to part (a) be in the affirmative, why were the claims 
of some of the Permanent Way Time-keepers of long standing in ~  

possessing a deal of experience in the Permanent Way, and having Gredi-
tably passed the prescribed DepartmentAi Examination for the post of 
Sub-Permanent Way Inspectors as far back as 1930, were not considerE'd 'J 

The Honourable Sir Thomas Stewart: (a) and (h). Government hu.e 
no information. This is a matter of detailed administration within the 
'competenue of the Agent, Great Indian ~  Railway, to whom I am 
sending a copy of the question for ~  .as he may consider ne?es-
sary. 

BILL PASSED BY THE COUNCIL OF STATE. 

Secretary of the Asaembly: Sir, in accordance with the provision8 of 
rule 25 of the Indian Legislative Rule!;, I lay on t·he. table a Bill to pro, 
vide that all Cutchi Memons shall be governed in mat.ters of succession 
and inheritance by the Muhammadan Law which was passed h:v t,he 
Council of State on the 7th March, 1938. 



MESSAGE :FROM. THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir. the following Message haa booD. 
received from the Council of State: 

"Sir I am directed to inform you that·the Council of State. at. ite meeting hld4 .011 
the. 7th March, ~  agreed without I!>DY amendment to the ~  ~  amend the .Chi;ld 
Mafriag" Restraint Act. 1929, which was passed by the Leglslabve Assembly at Its 
meeting held on the 3rd February, 1938." 

~ OF A MEMBER TO THE CENTRAL ADVISORY 

BOARD OF ·HEALTH. 

~  Shankar Bajpai (Sec!"etRry, Departmeilt of Education, 
Health and Lands): Sir, I move: 

"That the Members of this Asaembly do proceed to elect. in such manner .u may be 
approved by the Honourable the President, one person from among their number. to 
be a member of the Central Advisory Board of Health, .1141:e Mr. C. W, A. Gidney, who 
has ceased to be a Member of the Assembly." . . 

JIr. President (The Honourable Sir Abdur Rahim): Thequestioll. is: 

"That the Members of this Assembly do proceed to eleCt, in 8uch manner a8 may Ilf' 
approved by the Honourable the President, ODe person from among their numbers to 
be a member of the Central Advisory Board of ~  viC'(. Mr. C. W. A. Gidney, who 
.... Ceased to be a Member of the AB8embly. h, . 

The motion 'was adopted. 

Kr. Presideat (The Hononrah:e Sir Abdur Rahim): I may inform 
Honourable Members that for the purpose of election of a Member to 
the Central Advisory Board of Health the' Notice Office will be' open to 
receive nominations upto 12 noon on Th\ll"l!day, t,he 17th March and that the 
election, if necessar;v, will be held on Monday, the 21st· March, 19&f, 
between the hours of 10-30 A.M. and 1 P.M. in the Assistant Secretary's 
room in the Council House, New Delhi. The election will be conducted 
in accordance with the principle of proportional representatiOn by means 
of the single transferable vote. 

THE COMMERCIAL DOCUMENTS EVIDENCE BILL. 

ApPOIXTMENT OF CERTAIN MlmBEll8 TO THE SELECT CoMl\fITTE'l!:. 

'!'he Honourable Sir Henry 0railI: (Home Member): Sir, I move: 

~  Mr. E. Conran-Smith, be re-appointed to the Select Committee on the Bill to 
amend the Law of Evidence with respect. to certain commercial documents and that. 
Mr. P. A. Menon, be appointed to that Committee in place of Mr. J. A. Thorne. who 
has ceased to be a Member of tho Assembly." 

Kr. Presitleat; (The Hon@urable Sir Abdur Rahim): The question is: 
"That Mr. E. Conran-Smith, be re-appointed to the Select Committee OD the Bill to 

amend tile Law of Evidence with reapect to certain ~ dotlUneDte_that. 
Mr, P. A. M'A!non, be apJlOinted to that Committee in place of ~ J.A. ThorR'" who 
has ceased to be a Member of the Assembly." . 

"The motion was adopted. . 
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THE INDIAN OATHS (AMENDMENT) BILL. 

ApPOINTMENT OF CERTAIN MEMBERS TO THE SELECT COMMITTEE. 

"1"he Jlonourable Sir Henry OraUs: (Home Member): Sir, I move: 

"That Mr. E. Conrllon'&1ith, be re'appointed to the Select Committee on ~ 
further to amend the Indian Oaths Act. 1873, for a certain purpose, and that Mr. 
P. A. Menon, be appointed to that Committee in place of Mr. J. A. Thorne, who haa 
ceased to be, a Member of the Assembly." 

111'._ President (The Honourahle Sir Abdur Rahim): The question is: 

"That Mr. E. Conran,Smith, be re·appointed to the Select Committee OIl the Bill 
further to amend the Indian Oaths Act, 18i3, for a certain purpose, and that Mr. 
--P. A. Menon, be appointed to that Committee iu place of Mr. J. A. Thome, who hall 
ceased to be a Member of the Assembly." 

The motion was adopted. 

THE INDIAN FINANCE BILL. 

The Honourable Sir lames Grigg (Finance Member): Sir, I move " 

"That the Bill to fix the duty on salt manufactured in, or imported by land into, 
·certain parts of British India, to fix maximum rates of postage under the Indian Post 
Office Act, 1898, and to fix rates of income·tax and super-tax be taken into considera· 
tion. " 

I have here a declaration which I might compendiously call Peter's 
wife's mother or Tabitha. Tabitha will be discovered to have risen from 
the grave to which she was so scandalously condemned by the Party 
opposite. She will be found to be no less beautiful than she was before. 
·She will be found to require not less sustenance than she required before. 
In other words, I have here a declaration by the Governor General 
restoring the w bole of the grants refused by tbe Assembly and as the 
whole of the grants have been restored, the whole of the proposHls ('011-
tained in the Finance Bill will still be required_ Sir, I move. 

Declaration by the GotIemot-General tn Oow1lCt1 regtWitng certain Demtmd8 'reft1t1t!!d by the 
LegtelatttJe ~  

In pursuance of sub-section (7) of section 67 -A of the Government of India Act, as set 
QUt in the Ninth Schedule of the Government of India Act, 1935, the Governor General 
'in Council is pleased to d:lClare that the following Demands which have been refused by 
.the Legislative Assembly are essential to the discharge of his responsibilities :-

DpANDs. 

A.-EzpendUure charged to RlltNlnue. 

l.-CuatOmB .  . 
!.-Central Excist, Duties. • . • 
:.3.-T.xtis on Income including Corporation Tax 
4.-S.lt .  .  .  .  . • . 
.5·-OtPium .  . 
G.-Provincial Excise 

( lUi ) 

~  

ofrupeea.) 
AmOunt. 

79,22 
10,50 
78,28 
64,72 
24,37 
4,97 
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(In tbouaand8. 
ofrupeee.) 

Amount. 
A.-E:r;pendiluN charged to R_nue-OODtd. 

7.-Stamps. 
8.-ForeBt. . . . . • • • . . . 
9.-Irrigation (including Working Expenses) Navigation, Embank· 

ment and Drainage Worka . . . . • • . 
IO.-Indian Posts and Telegraphs Department (including Working 

Expenses) . . . . • . . . . . 
ll.-Intereet on Debt and other Obligations and Reduction or Avoid· 

ance of Debt . . 
12.-Executive Council . 
13.-Council of State. . . . . . . . 
14.-Legislative Allsembly and Legislative Assembly Department 
15.-Home Department. . 
16.-Legislative Department . . . . 
17.-Department of Education, Health and Lands 
18.-Finance Department . 
19.-Commerce Department • 
20.-Department of Labour. . 
2I.-Department of CommunicatioDII 
22.-Central Board of Revenue . . . . . . . 
23.-India Office and High Commissioner's Establishment charges . 
24.-Payments to other Governments, Departments, etc., on account of 

services rendered . 
25.-Audit. . • . 
26.-Administration of Justice 
27.-Police. . 
28.-PortB and Pilotage . 
29.-LighthoU11e8 and Lightships 
30.-Survey of India 
3I.-Meteorology . . 
32.--Geological Survey . 
33.-Botanical Survey .. 
M.-Zoological Survey . 
35.-Arcbaeology . 
36.-Mines. . . . 
37.-Other Scientific Departments 
38.-Education . . 
39.-Medical Services 
4O.-Public Health 
4I.-Agriculture. . . . . . . . . 
42.-Imperial Council of Agricultural Research Department • 
43.-Scheme for the improvement of Agricultural Marketing in India 
".-Imperial Institute of Sugar Technology 
45.-Civil Veterinary Services • . 
46.-Industriee 
47.-Aviation • . . . . . . . 
48.-Capitai Outlay on Civil Aviation charged to Revenue 
49.-Broadcasting. .' . • 
50.-Capitai outlay all Broadcasting 
51.-Indian Stores Department . . 
52.-Commercial Intelligence and Statistics 
53.-Cent!Us. .. . 
54.-Emigration.Internal 
55.-Emigrat ion·External 
56.-.Toint Stock Companies . 
57.-Miscellaneous Departments 
58.-Currency 
59.-Mint • 
6O.-Civil Works • 
61.-Centr.al Road Fund . . . 
62.-Superannuation Allowances and PensioDII 
63.-Sta.tionery and Printing. . . 
64.-Miscellaneous . • . . • 
65.-Grants.in·aid to Provincial Goverllmenfl 

'. 

16,7. 
6,02 

2,09' 

10,86,66-

95,44' 
1,28-
1,34 
8.32· 
9,43-
4,03-
6,4S; 
5,65-
4,50' 
4,13-
1,72; 
3,09-

17,58. 

1,26-
94,05-

1,12: 
1,66· 

14,30 
·8,83-
19,40 
20,60 

2,18 
61 

1,37 
12,51 

1,56-
3,05-
6,74 
7,04 

10,63 
35,79-

7,53 
5,10· 
3,41 
8,97 
9,07 

32,53-
1 

22,32-
1 

22,94 
7,7S; 

5 
12 

1,92· 
1,47 
4,16· 

15,64 
19,07 
8,,73' 

1,70,()O' 
1,10,28 

153,43: 
11,45: 

1,72-



THE INDIAN FINANCE BILL. 

A.-Ezpendit"re charged to Be1IefMle-concld. 

GG.-Miscellaneous Adjustments between the Central and Provincial 
Governments • .  .  .  .  .  .  . 
~  on Retrenched Personnt'l charged to revenue. 

G8.-Dehl. . • • .  .  .  .  .  . 
89.-Ajmer-Merwara 
70.-Panth Piploda .  .  . 
71.-Andaman and Nicobar Islands 

B.--Ezpenditure charged to Capital. 

73.-lndian Posts and Telegraphs .  .  .  .  .  . 
73 A.-Indian Posts and Telegraphs-Storet! Suspense (Not charged 
to revenue). .  .  .  . .  .  .  .  .  . 

73 B.-Indian Posta and Telegraphs-Appropriation to Telephone 
Development Fund (Not charged to revenue). .  .  . 

75.--Captial Outlay on Schemes of Agricultural Improvement and Re-
search. .  .  .  .  .  .  .  .  .  . 

78.-Capital Outlay on Vizagapatam Harbour . 
77.-Delhi Capital outlay .  .  .  . 
78.-Commllted Value of Pensions . 

C.-Di8bur8emen'8 oj Loan8 and Admncu. 

79.-lnterest-free advanees. .  . 
80.-Loana and advances bearing interest 

16&'1 

(In tbou88llds 
ofrupeea.) 
Amoun,. 

10 
'J 

54,85 
16,28 
13 

31,90 

21,83 

1 

2,50,00 

23 
3,86 
15,75 
1 

46,26 
95,29 

(&1.) J. C. NIXON, 

The 9th March, 1938. Secretary to the Government oj India. 

JIr. President (The Honourable Sir Abdur Rahim): Motion nlovea: 
"That the Bill to fix the duty on salt manufactured in, or imported by land into, 

certain parts of British India, to fix maximum rates of postage under the Indian Poet 
Office Act, 1898, and to fix rates of income-tax and super-tax be taken into consi<lera-
tion. " 

JIr. L. O. 'Busa (Nominated ~  Sir, the Finance Bill is 
the legislative corollary of the Budget statement. This ;year the Finance 
Member described his Budget statement as "dull ", which description 
must extend with perhaps greater truth to the Finance Bill. This is not 
the first occasion on which my Honourable friend has described his 
financial proposals as "dull". He has used that ~  before and 
my predecessor, on one occasion, ventured to express the opinion that the 
Finance Member was in no great peril of being led astray into the alluring 
pathR of spectacular ,finance. Each successive Budget and Finance Bill 
merely serves to confirm the correctness of that opinion. 

The other day the Honourable Member delivered himself of the 
opinion that disapp'ointments were the lot of all Finance Members. The 
Honourable Member is not unique in that expe:-ience, for, if his life is 
one long succession of disappointments it is equally true of the life of 
the ~  with, perhaps, this difference, that whereas tbe Finance 
Member transfers his disappointments to the tax-payer, the tax-payer has 
no, means of unloading his unhappy fate elsewhere. From the point of 
view of the tax-payer every Finance Bill is, accordingly, anticipated with 
some anxiety. This year t.he Bill and the statement that accompanied 
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its introduction contained grounds both for encouragement and discourage-
ment and I should like, before I come to the discouraging features. to refer 
briefly to those which have caused us satisfaction. 

~  the position since 1935, when the ~  Member 
introduced his first Finance Bill, I find, on a rough calculatlOn, that he 
has, during his period of office, remitted some Rs. 3'34 lakhs estimated. 
taxation and imposed additional taxation estimated at )ls. 1'65 lakhs. So 
that on balance we Ilre still. from the point of view of taxation, and on. 
this verv rou .. h calculation, Rs. 1'69 lakhs better off than when he assumed 
(lontrol.· ~  alone of course does not give the whole picture. During 
the period to which I refer the Honourable Member has lost the financial 
tlUpport of Burma and has had to face additional ~  of a ~  
lltantial order on account of Provincial. Autonomy. But, notwithstandmg 
the changed circumstances with which he has had to contend, the Hon-
ourable Member has found some not altogether inconsiderable sums of 
money for purposes such al> Rural Development, Agricultural Research, 
Cottage Industries and Broadcasting, and he has moreover created a 
Revenue Reserve Fund to help out the expenses of Provincial Autonomy-
:a decision which showed vision and the benefits .of which we are reaping 
todav It is. I think. no inconsiderable achievement on the part of ~ 
Finance Member that he has been able, during a period when revenues 
have not been particularly .obliging, to secure the degree .of success he has 
in his objective of financing the inauguratiQn .of the new CQnstitutiQn. 
That he has been able tQ find such substantial sums on accouni of the 
TefQrms withQut upsetting the stability of the Central finances is an 
achievement which must be duly acknowledgea and for which the credit 
must gQ tQ the Finance Member. 

Sir, I will not embark cn a more analytical review but I havp. men-
tioned some of the main facts which cannot be ignored when ~ consi-
ders the record in India of the Honourable Member. I have mentioned 
those facts because I do nQt wish the House to be under anv ~ 

tion 8S'to the attitude adopted by the European GrQup. We fully recog-
nise that the Finance Member has brought us through the difficulties of 
the past few years without any serious  dislocation in the position he 
inherited as it affects us as tax-payers. There is also little doubt that the 
PQlicy he has pursued has helped to maintain the financial stability of the 
countrv and I need not mention the benefits that accrue tQ trade and 
commerce from the maintenance of stable cQnditiQns . 

. I said just nQW that we are today reaping the benefits of the vision 
'Shown by the Finance Member in creating a Revenue Reserve Fund to 
help out the finances of Provincial Autonomy. But if that decision eon-
fers a benefit on us today it also creates a situation which must give 
rise to some anxiety. I dQ not suggest that the utilisation of past sur-
pluses in this manner is unsound, but to the extent to which the funds 
so accumulated are used to pay for current expenditure, to that extent 
the actnal annual income and expenditure of the St.at.... ifI not hilltmced. 
We cannQt altogether close our minds to the situation that might arije 
'ft.-hen the Revenue Reserve Fund. is exhausted. The Finance .Member has 
himself told us that owing to the utilisation of the carry-forward in the 
Revenue Reserve Fund, the Budget is still .out of true equilibrium to 
the extent. of mQre than half 8 arore, and also that he is deeply dis-
appointed in be-ing unable to present a ~  favOUTable pictore 'and 1.0 
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made a substantial contribution to rural development. 'fhat is an ambi-
tion with which. we have eyer,)" sympathy if there is money available, 
but not only is the money not available but, as the Finance Member has 
said, on ~ strict ~  of current revenue and expenditure we are 

~ to the extent of half a crore this year. It is true that cel'-
tam expenditure has to be met this year which is of a non-recurring nature. 
At uny rate we hope that it \vill not be necessary every year to have 
to l1leet the cost of operations in Waziristan of the same expensive 
nature as ll:e ha,:,e this ,Year. 'We certainly hope that there will be no 
such expensive mlfltakes m the future as that which was made in connec-
tion with the La.hore Abbattoir. Had it not been for the shrewd ability 
of ~  James I)itkeathley, it appears that this mistake might have been 
a ~  more costly. Notwithstanding these circwnstances the fact re-
mams that had it not been for the Revenue  Reserve Fund the accounts 
fo..r ~  year would haye showll a deficit, the total revenue being only 
8.>"1, crores to meet an expenditure ~  85'83 crores. . 

That brings me to the crux of the case which the European Group 
have consistently urged in regard to the desirability of a very conserva-
tive use of the possibilities of emergency taxation. Today we are using 
up those possibilities by the continued exaction of the 1931 emergency 
surcharge on revenue ~  and the remaining third of the 1931 ~  
sureharge on income-tax. It is diffieuIt to avoid the conclusion that this 
is a dangerous legacy. It is t.rue that t,he salary cuts have gone and 
that, subjeCt tc what may be contained in the· Income-tax Bill, two-
thirds of the increased levy on incomes have been remitted. But the 
emergency duty scale remai'Ds at! an unhappy remmder of what happened 
in thl:' :vears immediately following the trade coUapae of 1929.. It is just 
over eight years since that catastrophic slump began to make itself felt 
and signs Ilre not lacking to indieate that, but for the false stimulus of 
world-wide rearmament programmes, we should already be well on the 
downward path once more. Even if the estimates of revenue for the 
ensuing year are realised, concerning which I personally have some mis-
givings, my conviction.is that nothing has occurred in recent years to 
justify II hope that there has been any change in world· sentiment calculated 
to lead to a smoothing-out of the curve of booms and slumps. I have, 
therefore, a good deal of sympat-b;v with my Honourable friend's succes-
sor, who may be faced with the unhappy conjunction of a cycle of poor 
years and a revenue position which, on bis assumption of office, will give 
little of that elastieity which we 'lelieve to be so necessary. 
Mv Honourable friend will, I am sure, not be surprised to hear me 

!'(tfer "to the Surcharge on income-tax. Our constituents cannot but feel 
disappointment--shared also by many others-that the balance of tbe 
surcharge on income-tax still reniains. In view of the uncertainties that 
lie ahead of him, we can well understand that the Finance Member feels 
he cannot at pre8ent risk any' loss of possible revenue more especially 
when it is remembered that he is contemplating the. early amendment of 
the Income-tn Law. In the report of the Income-tax Enquiry Committee 
it is suggested that the "slab" svstem should replace the ~ "step" 
system and itaeems likelv that if tbe Honourable Member decides to 
accent this 'l'ecommendation, he is in IIOme doubta8 to the OOSsible effect 
00 the revenue of the change O'9'er to the new system. We hope, how-
ever, that when the time· comes, he will bear in mind that this surcharge 
Nlmains, and that he will take tilis into account in making his calcula-
tions for the llCale of the new tax. 
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Sir there is a further observation that I should like to make before 
r sit down. In his Budget speech, the other day, the Finance Member 
referred to the difficulties which beset the path of the budget-malter in 
India. Among other things he mentioned the delay in receiving the 
necessary I't,atistical information, and I mvselt, a moment ago. expressed 
misgivings about the estimates for the cUrrent year. Many of us have 
felt that quite apart from the delay in receiving the necesssr:v information 
there is also a paucity in some respects of accurate data on which to 
form conclusions and to judge the effects of the policy th8t is being 
pursued. We appreciate the Finance Member's difficulties, since we have 
suffered from them ourselves, and from the tax-payer's point of view we 
have to look not only at the taxes that my Honourable friend imposes but 
also at those which are levied bv the Provinces. What· I should like to 
suggest now is that the Government might see their way to utilising the 
services of their recently appointed Economic Adviser to examine the 
possibilities in this direction in order to see whether anything can be 
done ~ get out some reliable information that would show how the burden 
of taxation in India is distributed. If that could be done I am aUl'e it 
would be of immense help to the House. 

We should not have been discharging our duty to our constituents if 
we had let this opportunity pass for drawing attention to certain points. 
I hope that the Finance Member when he comes to reply will deal with 
some of t.hem. I beg to support the motion. 

Sir _uhammad Yamin JDum (Agra Di\"ision: Mubnmmooan Rural): 
Sir, I must make the position of my Party absolutely clear to the House. 
When we decided to vote against the Budget, we had no other considera-
tion except one and one only, namely, that we  did not like any encroach-
ment on the rights and privileges which had been enjoyed by this ·House. 
We did not like that any conventions which had been created should be 
destroved. After all, all the Parliamentary institutions do create conven-
tions -and by means of those conventions they create the rights of the 
House. The British Parliament dia not get all the rights by any Charter 
which are ~  by it today. They are mostly the l'esult of their own 
creation. In the same manner. it was reallv incumbent on the Govern-
ment that these privileges of the House which have already been created 
should not be violated. We wanted that the Budget, sa a whole, ought 
to have been presented to the House in the same mannel as it had been 
presented before. As an innovation, however, had been made beforehand 
without any explanation to the House, it had to be resented by this House 
and we took the attitude that if we were not allowed to vote on the Budget 
as a whole,-even if it was reduced by the hundredth part of one per 
cent.-we would refuse to consider the Budget which had.been presented 
in narts before this House. Tha.t was our position and we made it clear 
and if there is any misunderstanding in an.v quarters, I think it is due 
to the fault of .those who do .not like to ·understand clearlv. As we have 
not. allowed tl;1e Demands, then, consist-ent with the ~  position, we 
cannot allow. any supplies·to be voted. And that i@the alititude whieh 
~ ~ going to adopt towards this Finance Bill. ~ have got lot of 
~  against the administration. and we could have made many bene-

fiClalproposals to the Government but the .fault i1l not ours. The fAult is 
of those who are responsible for not taking the House int-otheir confidencp. 
find who ha"e created this situation. 
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Sir, India may suffer for sometime more but she c/lnnot suffer all the 
time. If India goes on suffering for the next year without. our giving 
any advice, I do not think that India will be any the worse because, in 
spite of our advice which we gave l/1st year, India was allowed to suffer 
and the position was created in the country which has made the position 
of several. Provincial Governments very difficult. I do not want to go 
into those  details now as I only want to confine my remarks to this that 
our attitude in voting down the consideration of the Finance Bill is con-
sistent with our policy. I know that the power which has restored all the 
Demands can also easily 1"estore all the supplies. but the responsibility 
will be one-sided. What we want is that we msy not share the responsi-
bility. If the responsibility is to be taken by the Executive, let them 
take the responsihility for the whole and not in parts, or let them take 
us into their confidence and then we will share the responsibility :llong 
with them. Sir. we have never stood for the methods of anv other nature. 
We do not want that the Government should be made unworkable. Mv 
Party has never stood for those principlE's and we do not stand for those 
principle!! even today. But we have to express our resentment for anv 
encroachment on the ri!!'hts of this House. We. as Members must stand 
for the riqhts of this House and we expect even those who'mav not bE' 
in a position to stand by the House to try to do so, but if they are pre-
vented from doing so, we have no wievance aqainst them. Nevertheless, 
we will Rtand by our rie-hts. With these re'marks, I oppose the considera-
tion of the Finance Bill. 

Dr. Sir Ziauddin Abmad (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, I wish to make a few observations. Under 
the old regime, 28th February was always considered as a day of specula-
tion when fortunes were either made or destroyed, but now we have the 
good fortune that we will have no fresh taxation and the trade which used 
to be more speculative and less scientific will now resume the normal posi-
tion. About three years ago, I once pointed out that Sir George Schuster 
during his 5 years' t-enure of office imposed taxes amounting to 46 crores 
of rupees and in spite of t.hat the customs duties remained at the same 
level. In the present Budget we find that in spite of the fact that no 
fresh taxation has been 'put, the income from the customs duty hilS now 
been raised from 46 crores to 51 crores, where it now stands. There is 
no doubt that we have really improved our position by means of the new 
policv of not having unnecessary taxation. I would like to draw the atten-
tion 'of the House too the fact that in the year 1931 Sir George Schuster, 
without anv consideration, increased the lIurcharge by 25 per cent. Of 
course we' objected very strongly and though he succeeded in raising the 

~ from the custcms duty temporarily from 46 crores to 51 crores .. it 
was only a temporary measure and it was soon reduced to ,16 crores whICh 
was ~  the nomal figure which the country at that time could pay. 
Therefore, I must say this that the policy of the present Government not 
to increase the taxa.tion unnecessarily beyond the ~  of .the people 
to pay is rea.llv a sound policy, and. so far as thf: fresh taxation IS con-
cerned, I thillk we should congratulate the Government that the Budget 
will maintain the statuB quo. 
Sir there are two points to which I would lIke to draw the attention 

of the' House so far as taxation goes. The 1irst relates to the ~  
Act. Now, the Tariff Act is so complicated .that I am perfectly ~  
that if fl.n examination was held Rnd the appraJsers appeared before an Im-
partial Board, no two persons will put the same duty on the same class of 
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goods. It is exceedingly complicated. In fact, it is as ~  '!Y" 
the coaching tariff of the Railways. It is, therefore, exceedingly deSU'-
able that this tariff ought to be simplified and I hope Government Will 
soon see to it. The 'rariff Act is exceedingly complicated on account of 
the classes and sub-classes with the result that it becomes exceedingly 
difficult to ditlerentiate. I hope the present GoYernment will be able to 
simplify this. 

Then the second point which I have always repeatedly pressed relates 
12 N to tha centralisation of the Customs. No doubt we have got 

OON. our obligations to various States, but it is very desirable that 
there should be centralisation of the whole department, and we may 
pay the various States in accordance with our previous obliga.tions and 
treaties. I do not suggest for a. moment that we should dishonour or 
violate the treaties, but there should be proper administration in order to 
avoid smuggling. 

Then, Sir, another point to which I should like to draw your attention 
is the taxatioll policy of the Govemment of India. We have a double 
object before us. We have to protect our cottage industries ~  the 
millowners, and we have also to protect the millowners against the foreign 
import.. Therefore, we have to adopt this double policy, and for this we 
should first levy some duty to protect the mill industries of this country. 
That has been done in the case of textiles; at the flame time we should 
also protect the cottalZe industries against· the mill industries here. and 
that cnn only be done by puttin/Z an excise duty on our mill industries in 
order to protect. our cottage industries. Government have already pro-
tected the mill industry, but they have not sufficiently protected the cot-
tagE' industries against the mill industries, and this can only be done bv 
putting an excise duty on the mBnufactme of cloth: no excise dutv of 
any kind should be put on yam. because yam is really the raw product 
for cottage industries. and therefore it is very desirable that yam should 
be made available at the cheapest 'P08sible rate. We should 'Protect the 
cottage industries against the mill industries and foreign imports. and we 
shouM also 'Protect the mill industries against foreign imports. That win 
meet the wishes of a vast majority of the people except of those who have 
vested interests. 

Then the next 'Point I want to raise is about loans. No details are 
eivp.n in thiR year's Rlldget about these lonn!;!. I wish they had been given. 
I thought there would be R. 'considerable reduction in the int-erest as the 
rate of interest has gone down enormouslY. but I do not find mu('h ditlp.l'-
ence between t,he interest charges in the present year and the interest 
eharges in previouB yean. 

T shall now say a few words about the post office. This is one of the 
vP.ry important Departments of the Government, of India lind the policy of 
the Government in ~  tn this depArtment does require some cOlll'lidera-
tion. In t,he first plAce, thf'!re should be more decentralisation a£l in the 
case of Railwa.ys. The Railwa.y Board has adopted t.he 'Poli('v of 
trAnfiferrinl!' more and more powers to the Agents, but in the Postal De-
vsrt.ment the reverse is the case. that is to .. IlV. more and more nower! 
are being taken away from the Post Mastel'i\! Genera.1. In fact. it, will be 
found that the Superintendents of Post Officp.s enioyed ~  power"! 
about 15 years ago than the powers now enjoyed by Post Ma£lt,el'R General. 
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Therefore, I ~  that the policy of decentralisation which is now 
working 80 successfully in the Railway Board should be followed in the 
Postal Department also. 'l'he Railway Board really looks into all the 
details; but in the Post Offices there is an Advisory Committee which is 
merely on paper, and I do not know if the Honourable the Finance Member 
can tell me if that Committee has ever met even once during the p'ast few 
years. I think the constitution of this Advisory Body ought to be revised 
80 that it may properly function and not merely remain on paper. 

Then, it is really gratifying that a, great change has been made in tele-
phones. I really welcome the creation of a development Jund. IJ is a 
great improvement, and the telephones, to my mind, have a great future. 
The telephone use should be encouraged, and I feel that Mr. Pursell. 
who is really the father of the Telephone system in this country, should 
have been given some more extension in order to enable him to complete 
his programme. 

Another thing is, that telephone facilities are not properly advertised. 
Government ought to consult commercial and trading classes and advertise 
their rates in vernacular papers. Government advertisements generally 
appear only in English papers which are not read by the majorit,v of the 
people who read mostly the vernacular papers, and, therefore, there ought 
to be better method of advertisement and resort should be had as far as 
'possible to vernacular papers more than to English papers. 

Then, one thing more about Cash Certificates. I think we have lowered 
the rat-e of interest enormously. There is not merely the commercial value 
in these cash certificates. but there is also one important principle involved, 
and that has been emphasised by eminent financiers in other countries. 
They say that you should induce the common people to invest their savings 
in the Government loans, then those very people will alwavs support the 
stability of the Government, and therefore I think Governmint should take 
every possible step to encourage the smaller people to invest their savings 
in cash certificates, not merely with the object of getting a return. but also 
with the object of interesting them in the stability of Government. 

Again, Sir, I want briefly to advert to the trade which is' now going on 
in the export of Skins of unborn Jdds, specially of lambs. It is said tha.li 
before a lamb is born in a natural manner, artificial methods are adopted 
to b!ing out the kid. because the skin of such kids fetches a higher price 
than the skin of kids or lambs born in a natural manner. I drew the 
attention of the Honourable the Commerce Member and also of the Hon-
ourable the Finance Member to the cruelty that is perpetrated Qn thes9 
unborn kids, but Sl) fnr no action has been taken by anyone. I trust 
now at least they will do something in the matter. 

Coming now t.o the question of t,he Marketing Board, I put a few quell-
tions some time ago about the policy of the Marketing Board in regard 
to hides and skins. This l\farketing Board instead of furthering the trad .. 
is actually hindering it. I think the whole policy of the Marketing Roard 
requires some consideration. and it is very desirable t.hat the whole policy 
of the Marketing Board, especially with regard flo hides and skins, should 
be reconsidered. J am very doubtful if tbis Roard is doing any good at 
all even in other directions, but T am positive that it is doing a great deal 
of harm in res:ard 1;(, hides and skins. 
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Then, lastly, Sir I am not against giving any special grant to Bengal. 
but I consider that the giving of a special grant to Bengal out of the jute 
revenue is very unsound finance. If this principle is accepted, I SeE' no 
reason whv a "grant should not gi,.en to the U. ~ and Bihar out of the 
excise revenue on sugar, because aU that money will go to improve the 
condition of the cultivators. The money ought not to go into the coffers 
of the Government. but it should be definitelv earmarked to improve the 
condition of the sugar-cane growers. These' are the few points which I 
place before the Government for their consideration. 

JIr. llUbammad Bauman (Patlla and Chota Nagpur oum Orissa: 
Muhammadan): Sir, I propose to be very brief and shall ~ my re-
marks to the question of the paucity of Muslims i.n the ~  Depart-
ment. I was not very keen on taking part in the debate but as this is 
the only occasion when we can ventilate our grievances and give some 
suggestions to the GovernJ11ent. 1 thought it would be necessary to bring 
to the notice of the authorities, that, in spite of the promises held out 
to us that in the Central Services the Musilms would be given an ade-
quate representation of 25 per cent .. this has not been done. In my pro-
vince of Bihar, especially, the position has been more unfortunate; even 
in the Secretariat of the Government of India at Delhi no province is so 
miserably represented as mine is. Probably out of eight thousand people 
who are working as assistants and clerks, Bihar has not got even 20 or 25 
persons-taking Hindus and Muslims t-ogether and probably Muslims are 
not more than five in all. As I said. I want particularly to discuss the 
question of the paucity cf Muslims in the Income-tax Department as a 
whole and in Bihar more particulal'ly. I want to read a COpy of an edi-
torial which appeared ill the Star of India: it says: 
"The condition I)btaininll'; in the Income-tax Department, Bihar, eapecially with 

regard tc the glaring injustices meted out to the Moslema, has long been the ~ 

of public resentment. It may be recalled that ru; far back as in the year 1931. during 
the Simla Session of the Central Legislature the grievances of th.e Moslems with 
regard to their poor representation in the services of the Income-t.ax Department 
were voiced by means of interpellations by the late Moulvi Badi-uz-Zaman and Sir 
Gecrge Schuster the then Finance Member. admitted on behalf of the Gov,8rm1lent that 
t.here was room for adjustment in the communal composition of the 'Services aa it 
stood then. He further assured that further recruitment wouW be conducted on the 
lines prescribed by GOovemment and added that in view of the financial circnmstaDOI'la 
.. they prevailed then, immediate recruitmt>nt of new staff on a large acale Will nl)t 
pouible. 

Now let us examine how far the s<'l.id policy of Government has been acted upon 
mnce 1931. The table below prepared from the statisticR furnishl'!d by Sir Georp and 
the Provincial Civil List will tell its own story. 

Strength in 1981. 
Hindus. Moslems. 

Income-tax Officer 15 1 
Aasiatant I. T. Os. 2 1 
.Assistant Commissioners 2 Nil. 

Strength in 1987. 
Inoome-ta'!C Officer 12 2 
A8siIrtam I. '1'. Os. Nil Nil. 
Assiatant Commissioners 3 Nil. 

Thu at both the periods the quantum of the Moslem repreaentation remainc.1 tohe 
same, in spite of GovernlDent as8urance. 

~ .19310 as many as three appointments. were made in. the cadre of the Assistant 
CommlBSloner but not a single post was given to the Moslems. The Moslems have 
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naturally a very just C&WIe for resentment. If senior Moslem OfIicelll were not available 
~ the province, ~  is no ~  ~  SerVlces of Moslem officers were not requisi· 
tloned from outsIde the Province. fhe promotions that were made of the Hindu 
officers to the substantive 'post of Assistant Commissioner were also not justified as a 
eur80ry glance of the Provincial Civil List will show that comparatively junior officera 
young in age and not even drawing maximum salary in the cadre of the Income-tax 
officers were given the lift. So much for the gazetted officers. As for the non-
gazetted officers, ~ is ~  ,to note that not a single higher appointment of head 
clerk or head assIstant IS held hy Moslems in the whole of the province. This is 
significant in itself. 

Another serious grievance of the Moslems is that they han ~ been afforded 
equal chances of promotion as is 'tlxtended to their fortunate Hindu brethren. 

There are some glaring instances of injustice and if in matters like tb"se the 
Government show disregard how can one expect protection from them in hundred &l1d 
. one matters of pettifogging and maligning of the Moslem subordinates by their superior 
Hindu offi.:lers !" 

I have also been approached ~ the Secretary of the Muslim League, 
Bihar, Patna, to ventilate these grievances before the House and I hope 
that the Honourable the Finance Member will make it a point to issue 
such instructions af! would put a. stop to our grieva.nces and improve 
matt-ers for Muslims in the near future. 

Coming to the Budget, I do not propose to discuss it in detail OY" to 
<jay much about it, except to say that I agree with Dr. Sir Ziauddin Il.B far as 
the satisfactory financial position is revealed in the Budget and this goes 
to the credit of the Honourable Member. As regards still-born goat 
skins, I think that practice ought to be stopped, because though it might 
give a little more fund to the Indian merchants, it is a very cruel prac-
tice to do. This practice of ~ skins of ,still-born goats is introduced 
and inspired by America who pay fancy prices. As regards other matters 
I also agree with Dr. Sir Ziauddin Ahmad when he says that the Customs 
tariffs. are so very cumbrous that in many cases justice is not done at all 
in fixing rates of customs duties. Government should take these matters 
into conaideration and find out what arrangements should be made to 
avoid such sort of mistakes. With these few words of suggestions, I 
resume my seat. 

Tha Hono1l1'&ble Sir James Grigg: Sir, I think my first task is to thank 
the House for the unusually attentive and sympathetic reception of the 
Budget. Perhaps I may be 8'llowed to deal with the points raised by the 
speakers in tum without .any regard to collecting them into subjects or 
arrangement. 
The Leader of the European Group devoted the major part of his speech 

to pointing out the moral of a remark in my speech in ~ ~ I said that we 
~  still over half a crore short 0:11 true budgetary eqmijbnum. He drew 
certllin conclusions from that with which I entirely agree. Those conclu-
sions, I think, may be summed up by saying that we are certainly not out 
of the wood yet; we must, for a good many mOllths to come, cast our 
eyes westward with a great deal of trepidation; and. I am bound to say 
at the moment that ~ symptoms which arise in the West aTe not Ill. 
all reassuring either in America or in Europe. I think we must agree tliat 
India commercially aud the Finance Member of India in particular in 
relation to his Budget, must be vitally and anx!ously interested  in the 
question which the economists and statesmen aDd bankers of the West 
are discussing-is there a slump or not? We all hope that the question 
will be answered in the negative; but should it be .answered in the affirma-
t\ve, then as the Leader of the European Group points out there is a very 
anxious time ahead for India commercially and financially. But the 

o 
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[Sir Jams •. Grigg.] 
snswer to this questi'O'n muSt at the ~  be left entirely in the womb, 
Qf time; and all we Clm do is to hope that the signs of the ending of the 
recession will rapidly come to outweigh the signs which indicate a ~  

tinuance of it. . . 

111'. Bhulabhai I, Desai (Bombay Northew- Division: Non-Muham-. 
madan Rural): What is the period of gestation? 

The Honourable Sir h.mea Grigg: I think that question might m<>rs 
properly be addressed to President Roosevelt. . Again, as the ~  of 
the European Group pointed out, should we be running into a. world slump, . 
the resources of India, thauks to past fiscal policy, the resources of India. 
to raise new taxation are not at all extensive. At the present moment 
it is quite certain that the customs tariff has reached the peak, it bas 
reached the point where it would not pay to increase it in the majority 
of commodities. At the present moment sny increase in income-tax wduld 
!Wcrueto . the Provinces unless indeed it was imposed in the form of· a 
federal surcharge, and in the case of excise, there again, 1 gather that 
the opinion of Honourable Members opposite is that the sugar excise which 
is· the most  remunerative one. of the excises has reached its peak. 

Sir, if the world, and along with it India, is running into 8 slump, there· 
is no doubt that the future prospects of our budgetary equilibrium are ·not 
less unf!wourable than the Honourable Member pointed out and, there-
fIXe; as I say we must hope and pray that the prophecies in the West· 
that the slump will not be a. very serious one are justified: 

The Honourable Member attempted to draw .me on the. subject of the 
income-iax surcharge alid what is to be the content of the Income,tax 
Blll, but I can assure him that  that was seen through .. All I ~  

possibly about that is, w,ait snd see. . . 

As regards his other point, ViL, that one of· t.hequestionsto whieb,· 
the Economic Adviser might devote his attention is the incidenoe. of. taxa-
tion, I am very grateful to him for the ~  and I win certainly f9Uow 
it up. I have said on occasions that I fta'Ve no doubt thlit the taxation 
system in this country is regressive, that it lets off the ricb too· lightly 
aDd that it taxes the poor too heavily. But it would be extremely ~  

to have that verified by actual statistics, and, of course, in taking into 
/recount the incidence of taxation in any scientific way, it would be nacres-· 
sary to take into account. the taxation which is raised on the consumer 
not. for. the purpose .0£ the Central Exchequer, but for the· purposes .of' 
protecting the industrialists. That is no less a huMen on the cOmsumer, 
in fact, it is much more a. burden oil the cOlUlumer than the taxa.tion which' 
is spent in providing Government services. But subject to that, I would 
certainly see whether the Economie Adviser can include among his prO;. 
gramme an investigation into the incidence of taxation. 

Then, Sir, tse Leader of the Democratic Party repea.ted his plea or 
cemplaint about the infringement of the privileges of the House. I ,10, 
not want to prolong. the (lontroversies which have arisen in· this matter, 
but I suggest that an Honourable Member who announcea his. attitude in·' 
the newspapers before he has ~  any of the Govemmen1;'s ~  

on the matter and ,then the basis on which he arrived 8t his ~  

iug been demonstrably proved to. be wrong stickil to hisopiniori can, onli' 
~  the ~  of Dryden "Stiff in opinions, alwaJs hi ~ 

WI'Oq. . 
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Sir KulIammM. YamiD. Khan: On a point of personal eltplanation. I 
never gave any interview to the Press beforehand. The people outside 
·m,ight have guessed. that ~ that was going .to :be.our .attitude. I challenge 
aoybody ,t<!> produce.nything on the floor of the House, any statement of 
Imine in the Prees. 
The Honourable Sir lames Grigg: I am srYrry' if, I did the HonotJrBble 

Member an injustice. If the forecasts in the Press as to his attitude were 
,.,tirely eftorts of .iu)agination,all.I can say is.tbatibat.imagiD&tiOn turned 
wt to be. singularly IICcurate. 
Sir Jluba.mmad YamiJ:l lDum: All on account of the attitude of Gov-

ernment. 

" TIle ][onourableSIr ~  Grigg: ~  ~  cOme to rb:y Honourable 
friend, Dr. Sir ZiauddinAhmad. As I heard his speech, his first part was 
a stirring plea for the reVi'v8'l of the excise duty on cotton piecegoods. I 
will take 'note of his desires in the matter. As a matter of fact the ~  

,Doctor has hit upon and has emphasized' once more one of ·the mc11rBble 
dilemmas of protection, 'namely, whatever good is done to manufaCturers 
by a protective policy, an amount of harm which .'\\;ll outweigh all the 
good ·done to the manufacturers is done to secondary producers. such as 
cottage produeers, and to cottage consumers. That dilemma remains and 
the only way of curing that dilemma is to abandon or modify very seriously 
the policy of protection altogether. I ,have no doubt the learned Doctor 
is in complete agreement with me over that. He asked a question, why 
a reduction in the interest rates was not reflected in this year's Budget? 
I do not think as a matter of fact there has been anv material reduction 
in the interest, rates since last year. In fact there 'has been quite the 
'contrary. There has been a hBTdening of interest Tates, but in any case 
there were no maturities last year. You cannot generally convert loans 
to a lower rate of interest except on their maturity. It is possible to a 
certain limited extent, as I showed in my ~  py purchasing 
securities in the open market, by c8'l1cellation and by replacing them by 
borrowings at lower rate of interest. 'But the case with Indian securities, 
~  in England and. in India, is that they are very ·tightly held, as the 

market phrase goes, and, therefore, the amount 'ODe ,oan buy atremunera-
tive prices is very limited. In 80 fiar as it is practicable, the po1icy which 
has been described in ·the Budget speech will be continued, but it is no 
. go.od my pretending or anybody else pretending that ib.isof 'nnlimited 
, application. 

Now, Sir, I come to my Honourable friend, Mr. Nauman. Before I 
deal with his speech, there is one  point mentioDed hy Dr. . Ziauddin 
Ahmad which ::l ~  He mentioned about the traffic in the skins of 
unborn lambs 'to which'my attention has not been drawn hitherto, Prima 
facie it sounds -to me at least as disgusting a traffic &s the learned Doctor 
thought and I think his friend, Mr. Nauman, also thought, but Government 
will consider if there i8 .anything toot they can do in the matter, though 
I .am given to understand that one of the main difficulties is that most 
of the traffic ori.ginates in Afghanistan. 

Then, Sir, the only point that .remains is that tr;1entione'dbj Mr. 
Nauman. He put in a plea for the recruitment of "Muslime in.,13ij}lft'. I 
think in his remal'ks he overlookeff two .points. The first, is 'that 'the 
proporti.Qn of 25 ·per ~  M'tlslims in Government em!iloymeti.t relates 
to all India, antl, ~ ~ ~  oJ' Bengal and 
the PunJ·ab .  .  . . , .... -- _. ..--..... .. 

~ ~  .. ~ ~ ~ ~  •. ~~ 
ot 
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Mr. Lalchand Navalrai (Sind: Non-Muhammll'dan Rural): And Sind. 

'I'lle Honourable Sir l&lll88 Grigg: I will add Sind too. to the category 
for the purpose of argument-and if in some of the Provinces a great deal 
more than the proportion of 25 per cent. is taken then in the predominantly 
Hindu provinces there must be a great many less. 

Kr. KuJaa.mmad Bauman: My only point is, are Government satisfied 
that 25 per cent. Muslims are in the Income-tax Department taking India 
as a whole? 

The Honourable Sir laDles Grigg: There is. another poiDt: thepropor-
tio!). of 25 per cent. which the Honourable Member r:efers is not and can-
not be the proportion applicable to the number oj. people in the services 
at anyone time because it relates to new recruitment. Obviously it 
would be absurd to stipulate that the proportion of 25 per cent. must be 
immediately made effective . .It can only mean discharging a vast number 
of people and replacing them by untrained people from outside and that 
can have only a most devastating effect on the efficiency of the services . 
. However, if the Honourable Member has in mind or can bring to my 
notice any instance in which the rules which have been laid down by 
Government regarding Muslim representation have not been followed, I 
should be very glad to look into it. 

Mr. President (The Honourable Sir Abdur R8'him): 'l'he question is: 

"That. t.he Bill to fix the duty on salt manufactured in, or imported by land into, 
certain parts of Brit.ish India, to fix maximum rates of postage under the Indian POIIt 
Office Act, 1898, and to fix rates of income·tax and . super-tax be taken into conUdtUa-
'tion. It 

The Assembly divided: 

. AYE8--4I. 

Abdul Hamid, Khan Bahadur Bir. 
AbIIlad Nawaz Khan, Major Nawab Sir. 
. Aikman, Mr. A. 
Ayya,r, Mr. N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor. Mr. G. V. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Claw, Mr. A. G. 
Conran-Smith, Mr. E. 
Craik. Tbe Honourable Sir Henry. 
Dalal, Dr. R. D. 
Dalpat Sinl!;h, Sardar Bahadur Captain. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Fazl-i-Haq Firacba_ Khan Babadur 
Shaikh_ 

Fazl-i-Ilahi, Khan Sahib Shaikh. 
Gh111am. Mohammad, Mr. 
GriRithll, Mr. P. J. 
Gnelt, The Honourable Sir J&Ine8_ 
Hil!;het, 'Mr. ~  c. 

~~  ~ ~  B.vdar 
~ . 

Kamaluddin Ahmed, Shamsul-IDema. 
Kushalpal Singb.l.. Raja Bahadur . 
Lloyd, Mr. A . .11. 
Mackeown, Mr. J. A. 
Matthews, Mr. V. G. 
Mehr Shah, Nawab Sahibzada ,Sir Sayad 
Mubammad. 

Menon. Mr. P. A. 
Metcalfe, Sir A.ubrey. 
Miller, 'Mr. C. {1_ 
Ogilvie, Mr. -C. K.. G. 
Rahman, ~  M. A. 
Row. Mr. K. Sanjiva. 
Scott, Mr. ;to Ramsay. 
Sen, Rai Babadur N. C. 
Bber Muhammad Khan, Captain Sardar 
Bir. 

Sircar, The Honourable Sir Nripendra. 
Sivaraj, Baa Sahib N. 
Slade, Mr. M. 
Smith, Lieut.·Col. H. C. 
Spence, Mr. G. H. 
Bt8wart, The Hon'ble SiJ.' 'l'hODlas. 
Sundaram, Mr. V. 8.· 
Walker, Kr. G. D. 
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~  

Abdoola Haroou, Seth Haji Sir. 
Abdul Ghaai; Maulvi Muhammad. 
Abdul Qaiyum Mr. 
Abdul Wajid, Maulvi. 
Aney, Mr. M. S. 
Auf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthauyanam. 
Azhar Ali. Mr. Muhammad. 
Bajoria, Bah Baijnath. 
Banerjea, Dr. P. N. 
Bhagavan Du, Dr. 
Bhutto, Mr. Nabi Bakah Illahi Bakah. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chaudhney, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinaahilingam. 
Chetty. Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. . 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai. Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
-Essak Sait, Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
Ghiasuddin. Mr. M. 
Ghulam Bhik Nairang, Syed. 
Govind Daa, Set,h. 
Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Jedhe, Mr. K. M. 
Jehangir, Sir Cowasji. 
J'ogendra Singh. Sirdar. 
Joshi, Mr. N. M. 
The motion was negatived. 

Kailash Behari Lal, Babu. 
Lalchand Navalrai, Mr. 
Malaviya,l. Pandit Krishna Kant. 
Mangal !':Singh, Sardar. 
Misra. Pandit Shamhhu Dayal. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qui. 
Mortuza Sahib Bahadur, Maulvi Syed. 
Paliwal, Pandit Sri Krishna Dutta. 
Pande. Mr. Badri Dutt. 
Panna Nand, Bhai. . 
Raghubir Narayan Singh, Choudhii. 
Ramayan Praud, Mr. 
Ranga,-Prof. N. G. 
Rao Mr. Thirumala. 
Saksena, Mr. Mohan Lal. 
Sant Singh. Sardar. 
Santhanam, Mr. K. 
Satyam'Jrti, Mr. S. 
Sham Lal, Mr. 
Shaukat Ali, Maulana. 
Sheodau Daga, Seth. 
Siddique Ali Khau, Khan Sahib Nawab. 
Sikandar Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha. Mr. Satya Narayan. 
Som. Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Subedar, Mr. Manu. 
Umar Aly Shah, Mr. 

Varma, Mr. B.  B. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, MauIana. 

THE HINDU WOMEN'S RIGHTS TO PROPERTY (AMENDMENT) 
BILL. 

The Honourable Sir :Rripendra Sirear (Law Member): Sir, before you 
proceed to the next item on the List of Business, I should like, with your 
permission, to state to the House why I do not intend to move the Bill 
standing in my name-the Bill to amend the Hindu Women's Rights to 
Property Act, 1937. The Bill, in any case, will take a very shorl time 
before this House; but I feel that if I have a talk with some of the 
Members opposite over two of the amendment[l which have been notified, 
, it will simplify matters 8'Ild also, I have got to consider whether I should 
not, for greater caution, put in a proviso extending exclusion from the 
Bill properties which are impartible not merely !-y custom, which is 
already there, but also by reason of the terms of grant, like service tenures, 
and so on. It is a very small matter and I will bring it up later on. 

THE SIND SALT LAW AMENDMENT BILL. 

111'. President (The Honourable Sir Abdur Rahim): Further considera-
tion of the motion: . 

, "<That the Bill to amend the law relatinlf to salt as at present in force in Sind hf' 
t.aken. into consideration." 

Mr. Chettiar is in possession of the House. 
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1Ir. T. S. Avinaahilingam abeWAr {Salem a.nd Coimbatore cum North 
Areot: Non-Muhammadan Rural): :Before I ~  ~ 
name, I should liire':with 'yeur permission 1;() alter the wor.ds ~  a 
week" and substitute the words "before the 31st March,l998";' 

Sir, I tnove: 

, "That the Bill be referred to a Select Committee consiiltmgof·Mr.J. ~ D .. ~  
Mr. La1cb8nd Nsvalrai, Mr. -Ghulam Kadir Muhammad ShaHban, MaIVl Slkan'dar 
Ali . 'Choudhury. 'Mamana Zafar. Ali Khan. Maulvi Muhammad Abdul Ghlftii, .Mr. 
A. H. Lloyd, llni ~  N. ·C. ~  Shams-ul-Olema Kamaluddin' Ahmect,' Sardar 
Bahadur Sardar R.i.! .1awahar Singh, MI'. Sri Prakasa, Mr. M. ~ 
Ayyangar, Pandit 'Nilakantha Das and the Mover, with imitnetionsto report "bef.ore 
the 31st March, :1938, and that t:he number .of. members Whose preserrce ·"haH he 
necessary to constitute a meeting of the CommitteeilbaU;be five." 

Sir, tbis Bill -bas been -confmling for this t'e.Mfln that there : HI. Il0 Act, 
definitely al! an' Act, regUlating Salt in Sind. . Tberel/ore :tw;,o:··or· ~  

things in the Act as amended which require consideratiori aid'. amend-
ment. The Salt Transport ~  section 3 (c) allows for em-tsiD.exemp-
tions tQ be given with -regard to'salt being carried on any veSsel;for oon-
.!Bw;nption. I am afraid that has not been provided for in ·the present amend-
'ing BilL 'SeOOudly,if you :turn ·,to section 36 of the Act wbieh i8 sought 
to be amended, it baa reierenoes. It is as follows: . 

"No salt. .un:be noiedOr badin pcisses8ion for the purpose 'of ... Ie ·wiuUn one 
mile from t.he Ifatanga ·Balt-work in the Island of Bombay." . 

This has nothing' to rio with ·'sind. It is an absurdity which; we .. must 
remove. One of the !leaUy important things which has· got to.becon-
sidered is section W whiah reads: 

"The Provincial ~~  of ~  may. from time to tillie, by .. ~  j'n,the 
Official G'azette, etc:".'· . .. . . 

The Provincial Government of Sind is sought to be· ~  ~~ the 
amending Bill and the words '''-central Government" substituted. It 
win i:nean that the cnBDtrtil 'G@verilmel!lt ~ from time· ... o time-}mb1tIfh'Jin 
the official Gazette, and so on. I understand it is not the intention of the 
· ~  that ~  be publishedi? ~  ~~~~ ~ ~  be 
"t}ieffind Ga2:ette. This amendtnent,' If camed ~  ~  

'::FOr'these and many other reasons, I think 'iii is ~  a 'BUl.of"llliis 
"sort ·.shQU1«l be referred to 1\ Select ~  , ~  l' move.. ,.'.;, .. : 
.,! ~  I', .... . '. .  . • . . '. : : r • : • .' . ;':,_ 

,,,I,i ~ .. ?reIli!e,nt (The Honom:abk Sir ~ .. Rahim): ~~~~ ~~  ~~~  
. . .•• 11 :' 

;.,:''';t'battbe· BiUbe referred ~ Coauni\.t.ee ~  Mr. ,J •. ~  
:. Mr. ,.Lalchand. ;Navalrai, Mr. Ghnlam;Kadir l!4D1laJWllll.d .8haQ.b8Jl •. ~ lilikana.r 
· t'Ii''ChopdhuJ:y .• Maulana .. Zafar . .\li .Khan. Maulvi Mu'hamYpAd Abdul C1h,ni, Mr. 
"A. K. Lloyd, Rai Bahadur N. C. Sen. $hams-ul-U1ema ~  ~  ~  
: ~ Sardar Bir .J&wir.haT ~  Mr. Si-iPYalCal!a: MOr:· M. 'illll8mtudavanam 
:4¥Ya,qar, Panciit ~  Dati and the MOVN"; with 'io&trucliens ~ ... d!flQlt ~ 
· the 31st March, 1938, and that the n.umber Qf !Illembers "hose· ~  ~  be 
necessary to COtlstitute • meeting of the Committee shall be five." . -. . . '.' . , .' 

Mr. L&1cll ......... ai, (Sind: ~  Rmal): Sir, I rise 
to spea'k on this Bill, even though it is going now to' the. Select Com-
mitteA,· only'mr this reason. . Sinoe 'thie Bill ~ ~  

~ being. made from me from Sind I\S to whether ~  .lI.ny-
thmg \Vhich ~  .. take.Bwa:v the 'Powers of' the ~ ~
ment or do any harm to Sind. Sir, I find that ~  

to give the transport questiaKilL BBIIJ otilar ilpll88tilpne; CllDllDAeiwI:)wiIi salt 



transport to the Central Government. I see that at, preamrl; there are 
two Act. whlch are ~  Siud. One is Act X VI .of 1879 and the 
other is the Bombay Act II of 1890. These Act.s give power to the 
Prov.incial Go:vemment to do certain acts under these two Acts. I 
find that originally this. Act XVI of 1879 gave those powers to the Cen. 
tral Board of Revenue but then afterwards they have been conferred 
on . the ProlVmoial Governments. 

JI:ro .A.. K. Lloyd (Government of India: Nominated Official): ;No. 

JIr. L&lchaad Jla.valrai.: ~ is what I fuld in the copy of the ~ 

XVI of 1879 that I have got from the Library .. In clause 1. (a) the 
Central Board has actually been de.fined.· And then in seotion 3, which 
is.now proposed t.o be amended,' clauses (b) and (e), I find that the 
powers are given to the Central Board of Thlyenue. I may read the. 
exact words. . 

Mr. A. B; Lloyd: Perhaps the Honourable Member will permit me 
just to explain a misunderstanding. The Act from which he is going 
to read, with reference to the Central Board of Revenue, is the Bombay 
Salt A.ct, of 1890 as .amended in 1925; those amendments are in force 
in the BOmba.y ~  but they are not in force in Sind.' . 

~  L8lc_d Ka.va.lni: That ~ exaotly what I am saying. I want 
to say that. originally the powers were with the Central Government 
but subsequently they were given to the Provincial Government .  . • . .. 

Mr. A. B. Lloyd: No, they never were with the Central Govern.IIl.eJlt 
till 1925. Then they were with the Central Government in Bombay 
only, but not in Sind. 

1Ir. L&lchaDd :R'a.va.lrai: The Honourable Member means that those 
powers were only with regard to Bombay, but not with regard to Sind. 
although the words are general here? 

. JIr. A. B'. Lloyd: That is so . 

••. L&Iclu.Jad ·Kanlrai: The words being general, I beg to say that. 
seotionS of Act XVI of 1879, clauses (b) and (e), gives power to the 
Pmvincial Government under this Act. Now, the object of the present 
Bill is. to. give those powers to the Central Government. Of course, the 
BilbiB· n<lW going to a Select Committee and it will be considered very 
cai'Sullywith: regard to certain points which may arise, but so far, with 
regard to the question whether the powers of the Provincial Govern· 
ment are Wling to be takep. away unnecessaril;y, the point ought to be 
clarified, I may explain that the reason given ~ the Government now 
in introducing this Bill was that because salt has become a Central sub-
ject, therefore, the Provincial Government's powers are now to be ~  

cised .. by the Central G'Overnment, and that those. .powers are given to 
the' Central Government now under the Gover.nment of India Act. It 
should be . .clearly stated that these powers which are .at 
pref1lentWith the Provincial Government are not being taken away from 
them' in ~  arbitrary ·manner .. From the administrative point of view· 
I woutd like. to ~  from the Honourable Member in charge, ~  .. 
those ~ at presenii,-for instance, the Superintendent of Salt, hia 

! • ~ . 
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[Mr. Lalchand Navalrai.] 
assistant and his office-will still remain to be guided and controlled by 
the Provincial Government, or by the Central Government. Then the 
point would urise whet}ler all those powers with regard to appointments, 
etc., would be exercised by the Central Board of Revenue in the case of 
the Central Government or the Provincial Government also. Those are 
the questions that should be made clear. 'l"herefore, I shall not take 
any more time of the House but will only ask that if it is proposed that 
the Sind Provincial Government's powers should be taken away it 
should be made clear whether this is being done only under the 
provisions of the new Government of India Act or otMrwise. 

Mr. •• Ana.ntha8&y&l1&11l Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, I do not see' why the object 
of this Bill should not, be achieved by issuing a mere notification undf.l" 
Act XXII of 1925, which makes certain modifications in the Bombay 
Act, by substituting the Central Board of Revenue for the Provincial 
Government as t.he authority to deal with these matters. But 
under the same Act XXII of 1925 power is reserved to the Central 
Government to bring that Act into operation in such areas in British 
India as it may like from time to time. In pursuance of that power 
this Act was brought into operation only in the Presidency of Bombay . 
minu8 Sind. That Act was adapted under. the Constitution Act but this 
adaptation does not hold good in the case of Sind and that. has; Heces-
sitated this Bill. I am now asking the Honourable the Mover if it 
might not be possible to achieve the same object by issuing a notification 
under that Act XXII of 1925, and if that notification is issued, the adap-
tation which was made in the Act as amended might have application 
to Sind also. I would ask the Honourable the Mover if he hap. consider-
ed this aspect. If the same purpose could be achieved by issuing a noti-
fication, it might not be necessary to proceed with this Bill. The other 
point, on the merits, as my Honourable friend, Mr. Lalchand Na.valrai, 
has said, is whether it is desirable to put any restrictions on the powers. 
of the Local Government-though no doubt they are in this respect 
liubject to the control of the Central Government. I would, in this 
connection, invite a reference to section 140 and section 124{2) of the 
Government of India Act. Under the former section; if an . Act' of the 
Federal Legislature so provides, the Provincial Governments also , might 
be entitled to the salt duty, and under section 124 (2), "An Act of the 
Federa.l. Legislature may, notwithstanding that it relates to a matter with 
respect to which a Provincial Legislature has no power to make laws, 
confer powers and impose duties upon a Province or officers and autho-
rities thereof ", that is, the Federal Government ma.y appoint a Local 
Government as its agent for certain purposes. But until such Act; ~ 

into being and is passed, a Local Government cannot so be constituted an 
agent. What is the need to amend the existing law, however, unless it is 
absolutely neceSsary and incumbent? I, therefore, request the Honourable 
the Mover to satisfy me on this point before proceeding further. 
Kr.Lalchand Kavalral: May I know if the Provincial Government 

of Sind was consulted before this Bill was introduced into this House? 

Mr. A. ll. Lloyd: ~  with referen,ce to the ~  which has just 
been put, the answer IS In the affirmative: the PrOVInCial Government of 
Sind is in entire agreement with us. The Honourable Member who spoke 
~  (Mr. M. ~ ~  ~  ~  a very pertinent,'ques-
tlon and one whICh InCidentally carnes With It the seed of the aDswer 
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which is to be given to Mr. Lalchand Naval.rai. He ~ whether w" 
could not achieve the object of this Bill ?,V sImply ~  the ~ 
Lhnt we possess and retain, to extend to Smd ~  Act of 192..,. 
The answer is that if we did that, we should establIsh the Central Gov-
ernment as the controllinlt authority, with the Central Board of Revenue 
as the subordinate controlling authority, and then all the ~  wo.uld 
be officers unaer the Central Board of Revenue. For vanous practical 
reasons we do not wish to do that, at. this stage, because we wish t,o 

~ to employ the agency of Provincial Governments and ~  
departments. It is because we are ~  :eady to take. over the detruled, 
administration of the subject of salt III Smd that we WIsh to perpetuate. 
1'0 far as we can the existing position. The existing position is that 
under the ~  Act we have entrusted all responsibilities under 
this subject to the Provincial ~  a?-d the ~  . Govern-
ment's officers. We wish, untIl further notIce, to retam preCIsely that 

position. We cannot do that by issuing a notification such as L1y 
1 P.Il. Honourable friend has referred to, because that would compel us 

be) take over the administration ourselves. At the same time, I admit 
that there is a great deal of force in his inquiry, because we had consi-
dered that aspect of the matter very carefully ourselves and, for some 
t.ime, we thought of the alternative device of trying somehow or other 
to transfer to the Provincial Government the powers of the Central 
Board of Revenue which would come into existence if such a notification 
&8 he mentioned was issued. But we found that the objection to that 
waa insuperable and the better course was to perpetuate the existing situa-
tion until the Government of India are in a position to take over the admi-
nistration lock, stock and barrel as they have done in Bombay. That 
really contains the answer that I have to give to my Honourable friend 
from . Sind. Apparently I was unfortunately unable to make myself 
clear when I spoke last, because 1 then attempted to explain that thU! 
arrangement was not designed to create the sughtest dUlerence in the 
actual details of the ad.nunlstration of the SUbject intimd, pending, 
of course, the issue ~ such· a notilication as lYlr. AnanthasayanamAyyan-
sar referred. to. It 18 understood that the moment this,l:)111 becomes 
law, we shall at once--and we ~  in ~  obta.wed the l&J.lproval 
of the Sind Government for this-issue an order under sub-secwon tl) 
of section 124 of the Uoverrunent of India Act, Um5, entrustwg to thl' 
Provincial uovernment the iunctlOns of the Central uovernment. 1hat 
will produce prec18ely the existing position, the ma.wtenance of' which 
my .Honourable iriend has asked tor. I do not think there is anything 
more for me to say except that the Government are quite prepared to 
accept the motion for reference to the Select CommitteCl to clear up PWlor 
points ~  drafting. 

lit. I'residellt (The Honourable Sir Abdur :B.abim): The question is: 

"That the Bill be ~  to a Select Committee consisting of Mr. J. D. Boyle, 
:Mr. Lalchand Navalral, Mr. Ghulam Kadir Muhammad Shah ban Maulvi Sikandar 
Ali Choudhury, ~  Zafar Ali Khan, Maulvi MuhDlllmad Abdul Ghani, .M.r. 
A. H. Lloyd, Bal. Bahadur N. C. Sen, Shams-ul-Ulema Kamaluddin Ahmed, Sardar 
Bahadur Sardar. Slr .J'awahar Singh, Mr. Sri Prakasa, Mr. M. Ananthasayanam 
Ayyangar, Pandlt Nllakantha DaB and the Mover, with instructiOll8 to report before 
the 31st March, .1938, and that the number of members whose presence shall be 
neceuary to COnstltute a meeting of the Committee shall be five." 

The motion was adopted. 
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Ill. Piesid.eat (Th.e Honourable Sir AbduF Rabim): I understand the 
nen motion* is n:ot going to be moved .. 

'the HOD01l1'able Sir lfripendra SlrC&l' (Leader Of \he aouae): Sir, I 
want tQ In.(l.ke. a I!)tia.tement. TheJ;e is no further work on the ~ ~  
Honourable ~ .. may .presume that there is a possibility or J;tl.t.her 
the proba.bility of. a recommended Bill coming to the House toD;lOlTOW. 

The Assembly then adjourned till Eleven of tQe Clock on Thurid",y, 
the 10th March, 1938. 

·"Tbat the Bill to amend the Hindu Women's B,ights to Property Act, 1937, ·be 
taHn into e&DIIfllera'ion." 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042

